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Particulars to be examined

-1
L)

Endorsement as to result of Examination
1. s the appeal competent ?
Lo Cabion Gl Z«&——
2, (a) Is the application in the prescribed form ? /\[‘c T
fall N on (A,\, .
(b) Is the application in paper book form ? 79 oy (e ABReen 9 WS"-*L
(c) Have six complete sets of the application R ’9’ 0"“" At
been filed ? Z ,j»%ﬁiw Dapilio, F.8" Coye
3. (@ls tr;_e appeal in time ? Y,e MM ?f /S
(b) If not, by how many days it is beyond A A
time'?
(c) Has f'\;sufﬁcient' case for not making the Nes A

application in time, been filed ?
;il

4, Has the ‘giiocument of authorisation,Vakalat-
nama been’ filed ?

7 |

Order for Rs 50/-

5, Is the apphcatuon accompanied by B. D./Postal- >(,c, _])) @ 383 LLCD OL" Z“ﬁ
1

Has the certlﬂed copy/copies of the order (s)

against Wthh the application is made been
filed ?

N

7/7 o

|

T‘:; , L
“‘. .
(a) Have the copies of the documents/relied
it

upon by !the applicant and mentioned in 7’9
the apphcatlon been filed ? §
i '

(b) Have the |documents referred to in (a)
above duly"-attested by a Gazetted Officer
and numbe{d accordingly ?
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S (2)
{ !‘" ?kr '
Pa'[ubulars to be Examined Endorsement as to result of E( 7
W‘II
{c) A‘r':e the documents referred to in (a) Y’(7
above neatly typed in double space ?
!
8. Has ﬂie index of documents been filed and '7,(]
paging"'l done properly ?

!
9. Have the chronological details of repres-
entatron made and the outcome of such rep- 7’(7
resenta_tlons been indicated in the application ? i

10. Is the rpatter raised in the application pending AN &
* before any Court of law or any other Bench of
Tribunal ?
11. Are the applrcatnon/duphcate copy/spare cop- I ,gq/ 2/@“2’ . Coe /%‘/\
ies sngned ? M

12. Are ext’re copies of the application with Ann- 7,(7
exures filed ? ‘

“(a) Identical with the origninal ? y/$

(b) Defactive ?

(c) Wanting in Annxures ' ANTD
Nos..................;Pages Nos........... ?

13. Have file size envelopes bearing full add- NS

resses, of the respondents been filed ? ‘
14. Are the hgiven addresses, the registered AS (A»,

addresses ?
15. Do the names of the parties stated in the 7

copies tally with those indicated in the appli- %

cation ?

16. Are the trahslafions certified to be true or N- A
supported by an Affidavit afflrmmg that they
are true ? .

17. Are the facts of the case mentioned in item
No. 6 of the =applicat|on ?

bij
(a) Concise 7 747
‘ ]
(b) Under drstmct heads ? '>l/‘; !
‘ ‘l
(c) Numbered consectively ? 7/(,7 “l
(d) Typed in vdouble space on one side of the y/(7 |
.paper ? ! ‘.
)
18. Have the particulars fer interim order prayed 7
for indicated with reasons ?

19. Whether all the remedles have been exhaused.

%579 ‘q?o @v( |
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IN THE CENTRAL ADMINISTRATIVE.TRIBUNAL
CIRCUIT BENCH, LUCKNGW -

“
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y
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if necessary ST
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, GINCULT BENCH
' LUCKNOW ,

O.A. No. 103 of 1989

Smt. Rama Dhawan & Others ces Applicants
Vs,

Council of Scientific & Industrial .., Respondents,
Research, New Delhi & others -

Hon, Mr. Justice U,C, Srivastawva, V.C.
Hon, I\l‘ir. AQBQ Gorthi. A.A’l.

- (By Hon. Mr, Justice U.C, Srivastava, V.C.)

The instant dispute in this aoplication is Letween

two sets of non-techical staff of Central Drug Research

Institute (short C.D.R.I.) regarding scrutihy of

following regularisation or absorption. The dispute is
between emplovees dirgctly appointed on probation by
C.B.R.I. as L.D.C, under g scheme sponsored by Departmeht
of Science and Techmology, Government of India'Sahctioned
and allotted to C.D.R.I. managed and implimented by it
and which was rather carrying out a part of its function
and subsequently appointed casual worker, later on made
ad hoc and then regularised prior to regularisatiop of

employees recruited under scheme as L.D.C.

2, The applicanty, if not all them, some of them were
appointed in April 1983 after written test and typewsiting
test and interview for Lower Division Clerk in National
Information Centre for Drugs and Pharmaceuticals (short
E.C.E.P.} on a probation period of one year liable to be
extended £ or curtailed under stipulations that they were
liable to be transferred to any of the’Laboratory Institute
under the control of Council for Scientific & Industrial
]

) cee el
4
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Research (G.S.I.R.) of which C,D.R,iI, is one of the

—2—

unit end that the appointment will be temporary in the
scheme for the duration of scheme and that they would have
no right for absorption in the regular cadre of the
institute and that services were terminsble on onev
months notice by either side, It is %0 be noticed that
when examined or interviewed notices which were issu.ed

by C.D.R.,I.,, it was not mentioned that they were being

interviewed for a scheme,

3. The respondents No. 3 to 12 were engaged as
casual workers in C.D.R.I. and thereaffer-appointed

as ad hoc employee, Besﬁondent No.3 was apgointed
against an open‘advertised post iﬁ 1985 while others
were absorbed against reguler posts in'January, 1983,
The applicants were demanding ser§ice benefits, The
other employees of C.D.R.I. and ultimately Director
General agreed to it. As a résult of same C.S.I.R.
issued a memo datéd 29th June,‘1988 in fesﬁect of such
staff for their absorption with posts as was-actually

in position on he date of issue of the'said order regarding
non-technical staff to which app§icsnts also bélonged it
pﬁovidéd that their scrutiby vis-é—vis other similar
régular staff will be counted from the date of issue of
these orders, It was further orovided that yacant posts
in the scheme shall be abolished and it is only when

the sponsorer department discontinued financing the
scheme, the emoloyeesof the scheﬁe could be adjusted
against Z likely comp@rable vacancies that may arise

on the regular strength of the Laboratories in future,

4, For the scientific and technical staff, the szid

decisiun contained in the letter dated 29th June, 1988

sreferred to above provided that they will be eligible

to count scheme service for the purpose of their,

. 0."73
,'..
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assessment under the new Recruitmentand Assessment
Scheme etc, of C,S.I.R, and heir assessment will be

doe along with similarly placed regular staff in the

Laboratory/Institute,

5. According to the respondents the applicants are
bound by the terms of c®Rtract and the benefit admissible

to scientific staff is not admissible to them and both

“technical and non-technical staff who seems to have been

absorbed with posté apparently by tsking.over of the
sciheme, the vaxant post under which stood abolished by
C.D.R.i. can not be placed on the same par., It is thus
to be noticed that the applicant who were in employment
of C.D.R.I. as typist temporarily after due selectinn
were posted in a temporary scheme and had completed
their probationary period satisfactorily., The question
as a result of merger of scheme withmain organisation

or trénsfer of sost itself to the main organiszion, the
employees who had satisfactorily completed their period
of probation would be deemed to be confined with effect
irom the same date or in any view woéld legally entitled

to court fee entire period towards seniority.

6. The applicants who under the terms of their

- agpointment as L.U.L. had no right as shch to claim

absorption in the C.D.R.I. after completion of probationary
period which they did but thew came toc be aksorbed in the
C.D.R.I. along with their post in the scheme and khereby
they become fulfleged‘employee of the institute 'wholly'.
Thus the temporary typist in instit.te after due selection
for the'post of L.D.C, wefe appointed as such under a

a scheme managed'by'C.D.R.I. as it was‘one of its unit

and occupied posts of said unit having been teken over

by C.D.R.I. absbrbing all of these persons as its

reglu

oot
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regular/temporsry employee as such in normal course
they will be entitled to count entire geriod of serwige
as regular service, The questiun is as to whether the
unilateral condition or the rider put in by the employeryr
could.defeat the 'normal rule or the rights flawing

out of it by delimiting and curtglllnq it for one set
of employees though not for the other. .It is true
that technical and non technical staff can be classified
into two distinct cléss and their pay scales, duties,
functions, responsibilities may be different, But this
difference existed fiom before that is before absorption
or inclusion into regular service to any member of staff

who had already been regulsrised,

7o But there appears to be no justifiable'rati%nay;

or reasonsbleness in giving post benefit of service in

the matter of scrutiny,tb-the technical staff and

dénying the same to non-technical staff, Even in the
matter of contpact including service contract or grant
and conf&rmeﬁt of such benefit the 'State' is nolfree €
to do the same arbitrarily and rule of Law governs

its activity (SéevRammanna Daya Ram;Shetnys.International
Alr Port Authority of India (1979) 3 S.C. 489). The
discrimination & so done is unreasonable, arbitrary £
and consequently hif by Article 14 of the Constitution

of India and the condition No.4 in the absorption

letter regarding the starting 3oint of scrutiny can ke
sustained and is to be read $%  as non existent, £
The result will be that normal ;ule and in this oartlcular
case the period of continuous service would be counted
towards service vis=a-vis similsr nonetechnical employees
who started as casual labour aﬁd then appointed on ad hoc

\

bLasis whereafter regularised as temporary employee, °

ces5
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8. Accordingly, this scrutiny test - Annexure 15

is guashed and(fe respondents are directed to prepare it
a_;aipﬁﬁk< expeditiously say within 3 months in accordance

with Law in the light of observations made above taking

the date of appointment in scheme as L.D.C. and giving

benefit of the entire period to them if there was no

break, No order as to costs,

o

MEMBER &) VICE=CAIRMAN

Lucknow . ’
Dated O e g
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N IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH : LUCXNOV.

Applioation Under Sec., 19 of the Administrative Tribunals

Act, 1985, Clentral Admi'ﬁ%trati\e Tribunal
Cirguit ¥ 21 ".uskoow
Datz aiNEe— - ) ,VZSZW
Date eL?

MRS. RAMA DHAWAN & OTHERS ......c.z.mmcm

[y

VERSTUS

COUNCIL OF SCL‘:‘NTIFIC & INDUSTRIAL RESEARCH,

NEW DBIHI & ANGTHER ee. ... RESPONDENTS,
o)
S1.No. Particulars N T Tt To ﬁégé no.
1. Application 1=12
B P Sl o
24 Impugned order Annexure - 15 12=(a)/
51 to 53
3 Impugned order Annexure -~ 16 12(b)/54
4, Vakalatnama

- e e e e an  ee

Dated: IS \38}. ==

Signature of the Applicant,



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOWe

Application Under Sec. 19 of the Administrative Tribunals

Act, 1985,
MRSe RAMA DHAWAN & OTHERS covece APPLICANTS
VERSUS
COUNCIL OF SCIENTIFIC & INDUSTRIAL
RESEARCH, NEW DELHI & ANOTHER esscee RESPONDENTSﬁ
DETAILS OF APPLICATION
1. Particulars of the applicant :
(1) Name of the applicant I1. Mrs., Rama Dhwan,
I  adult, W/o shri
(ii) Name of Father/Husband I  K.K.Dhawan,
Cn ) I Lower Division
(iii) Age of the applicant I  clerk, Library
_ . ) ) 1 Division, Central
(iv) Designation and particulars I Drug Research

s

of office(name and station) in
which employed or was last
employed before ceasing to

be in service

Institute, Lucknov.

N
[

Kamlesh KumarMisra,
Adult, s/o |
Shri<$ub.ﬁq:ShTay
Lower Division
Clerk, Stores
Section, Central
Drug Research
Institute,Lucknovi

(v) Office address

(vi) address for service of
notices

3« Uma Kant Tewari,
adult, s/o shri
ReK. Tewari,
Account Section,.
Central Drug ‘
Research
Institute,Lucknow,,

evee 20‘0 co]1
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2, Particulars of the respondent
(i) Name of the respondent
(ii) Name of Father/Husband

- (iii)age of the respondent
(iv) Designation and parti-
culars of office(name and,.
station)in which employed

(v) Office address

(vi) Address for service of

notices.,

LU

[ L]

.—l
L]

[\
L)

F -4

W
*

o
[ ]

[¢)}
N

]
*

[92]
Y

0
)

1
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Council of gci=sntific
& Incdustrial Research,
Anusandhan Bhavan,
Rafi Marg, New Delhi.

Director,

Central Drug Research
Institute,

Mahatma Gandhi Marg,
Post Box Noe. 173,
Lucknows,

Shri Dilip Kumar Sen,
Adult, Lower Division
Clerk, Central Drug
Reseagrch Institute,
Lucknowﬁ

- Shri Tej Singh, Adult,

lower Division Clerk, -
Central Drug Research
- Institute, Lucknow,.

Mrs. Lata Bhatia, Adult,
Lower Division Clerk,
Central Drug Research
Institute, Lucknowe

, Mrse Kunjumul Varghese,

Adult, Lower Division
Clerk, Central brug
Research Institute,
Lucknow,.

», Shri Dilip Kumar Khare,
- adult ry
. Lower Division Clerk,

Central Drug Research
Institute, Lucknowg

Shri Mahendra Kumar,
Adult,

Lower Division Clerk,
Central Drug Research
Institute,'Lucknowﬁ

Shri shiv Lal Gupta,
adult, .

Lower Division Clerk,
Central Drug Research
Institute, Lucknows,

eShri Arun Kumar Banerji,

AdUJ.t‘

Lower Division Clerk,
Central Drug Research
Institute, Lucknow.;

ll.Shri Ganga Din Yadav,

Adult, Lower Division
Clerk,Central Drug
Research Institute,
Lucknow.

....3‘...
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i 12, Km. Aparna, Adult,
i lower Division Clerk,
1 Central Drug Research
1 Institute, Lucknowe

3. Particulars of the order against which application is made.
The application is against the following orcer :-

(i) Order No. 5/176/83/Estt,-1 (contained in Annexure No.

dated 17.141989 15to this Application)
(ii) Order No. 14(b)/6/84-E~II (contained in Annexure NO.
~ dated 28.2.1989 162 to this Application)

(iii) passed by

(iv) subject in brief: Refusal to fix seniority of the
Applicatns and fixing wrong
and ille jal senioritye.,
4, Jurisdiction of the Tribunal :

The applicants declare that the subject matter of
the order agains£ which they want redressal is within
the jurisdiction of the Tribunal.,

5, Limitation 3

The applicants further declare that the application
is within the limitation prescribed in Section 21 of
the Administrative Tribunals Act, 1985,

6. Facts of the case :

The facts of the case are given below :-

(1) That all the applicants were appointed after
department and approval of the Departmental Selection
Committee, on one year's probation on the post of Lower
Division Clerk in National Information Centre for Drugs
and Pharmaceutical of the Respondent No. 2. A photostat
copy of the appointment order are enclosed herewith as

163 .
annexure Nose. 3 & 8 respectively to this Application.

The probation period has not been extended by the

Respondents No.l and 2,

....4f!'i.



(2) That there is no service rule framed by the

Respondents Noe.l and 2 pertaining to the applicants.,

Applicants
(3) That all the Bakikkemrsxz/completed their

probationary period satisfactorilys

(4) That all the Applicants joined their duties as per
order of appointment and completed their probationary

period on the dates mentioned hereunder &=

Date of Posts Completion of
Joining probationary
period
(a) Applicant
Noe 1 22,8.83 Lower Division 22,8.84
Clerk
(b) Applicant | .
Noe, 2 4.8683 Lower Division 4.,8.84
x Clerk ’
(c) Applicant
Noe, 3 5,8.83 Lower Division 5.8.84
) Clerk,
(5) That on 22,8.84, 4.8.84 and 5.8.84 all the

Applicants were deemed to be confirmeds,

(6) That the posts of Lower Division Clerks am
on which the applicants were appointed, were and are
in clear vacancies and the same are continuing since

1983 to date.

(7) That since the date of joining to this date
of filing this Application, the work and conduct of

all the Applicants are good,,

(8) That the next promotional posts for the
épplicants are the posts of Upper Division Clerk, and

the said is to be filled on the basis of seniority

0'..500.'
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subject to the unfit,,

(9) That all the Applicants being senior and eligible
to be promoted as Upper Division Clerk, the posts of

Upper Division Clerk are available and vacant in numbers.,

(10) That all the Respondents Noe.. 3 to 12 were
appointed on adhoc basis on the posts of Lower Division
Clerk and out of Scheme and they joined tﬁeir services

in the year 1986-87 for a period of 3 months at first
instance and the said peridds were extended time to time,,
Al wo U (57173 '
(11) That in absence of Service Rule the principle

of determination of seniority is to counter length of
continuation of service, i.e. the date of joining or

the date of appointment.

(12) That for the first time the B8p Respondents No.

3 to 12 were made regular on the followihg dates :-

Respondent No. 3 18.12.85
Respondent No. 4 28.1.88
Respondent No, 5 4.4.88
Respondent No., 6 z9.1. 9&
Respondent Noe7 o . B8
Respondent No.-é 8 27 1- 88
Respondent No, 9 29'3-88
Respdndent No, 10 Q?~j.8§
Respondent Nos, 11 29.1-8
Respondent No. 12 29.j. 88
(13) That under the principle of determination of

seniority it is being advised to state that the
Respondents Noe 3 to 12 have the right of determination
of seniority on the post of Lower Division Clerk on the

basis of their regularisation in service as Iower Division

....6‘...



Clerk.'

(14) That the applicants on 23.12:,1988 made a
representation to the Respondents Noel and 2 stating
therein that as they have been appointed on regular and
clear vacancy with probation for one year and the same

has been completed satisfactorily, they are entitled to
claim their seniority on the basis of their initial
appointment, They further claimed that the adhoc appointee
like the Respondents Nos3 to 12 should not have been given
place of seniority above the applicants as the Respondents
Noe3 to 12 are junior persons and their adhoc period is

to be excluded for determining the seniority on the

post of Lower Division Clerke A true copy of the
representation dated 23.12,1988 is enclosed herewith

as Annexure No.‘Lf to this Application.

(15) That under the rules the period of appointment
on adhoc basis particularly for 3 months on each
occasion is not to be counted at the time of fixing

the seniority of the Respondents No.3 to 12,

(16) That in any case as the applicants joined
earlier on regular basis on clear posts of Lower
Division Clerk and they were also appointed on
probation of one year which has been completed at

the end of the probatiohary period and, therefbre.

they were deemed to be confirmed on the post of ILower
Division Clerk and as indicated that the PXERRXRX
applicants resumed their posts earlier in the year
1983, therefore, in any case the applicants were senior

to the Respondents No. 3 to 12.

000070000



(17) That, however, the representation of the
Applicants was rejected vide order dated 28,2,1989
by saying that the applicants! seniority will be

reckoned from 29.6ﬂ1988,

(18) That on 17.1.1989 a seniority list has been
prepared by the Central Drug Research Institute

in which the names of the applicants were placed at
serial noe 22, 23 and 24 and the names of the
Respdndents No., 3 to 12 have been placed at serial
nos. 12 to 21, A photostat copy of the seniority

list is enclosed herewith as aAnnexure No. |5

to this Applications;

(19) That in the said seniority list the date of
appointment has been indicated of the applicants

as well as the Respondents Noe 3 to 12 which also
proves that the applicants are senior to the
Respondents No. 3 to 12 but the applicants were

wrongly placed below the Respondents Nos, 3 to 12,

(20) That the alleged placing the names of the
applicants below the mx names of the Respondents No.

3 to 12 is illegal and arbitrary and also contrary to
the principle of determining the seniority and the
Respondents No. 1 and 2 have adopted incorrect, illegal
criteria and principle of determining’the seniority,:
therefore, the said seniority list is in violation of

Articles 14, 16 and 311 of the Constitution of Indiae

e "58._(. L N 2
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(21) That other employees who have been appointed
in similar terms and conditions under the Central Drug
Research Institute have been gllowed to be benefitted
of all the service benefits/service conditions as

are applicable to the regular staff of CeSeI«Re

and on the basis of that the applicants are also
entitled to be benefitted of their entire service

rendered un the Respondents No.l and 2.

(22) That past services of the Applicants particularly

since the date of their joining is required to be
counted for the purpose of maintaining their seniority

and not from the dgte of 29.6.1988,

(23) That fixing the criteria 29.6.1988 by the
Respordent No. 1 is totally arbitrary, illegal and
contrary to the principle of determining the seniority
and, therefore, it is in violation of Articles 14,.16

and 311 of the Constitution of Indiag

7. Details of the remedies exhausteds

The applicants declaree that they have availed of
all the remedies available to them under the relevant
service rules, etc;

The Petitioners filed representation claiming
therein to maintain their seniority in accordaﬂce with
the law but the same was rejected by Annexurel.No,; 1£
to this application,, |

8e, Matters not previously filed or pending

with any other Court,

The applicants further declare that they had not

A ."9.. LR
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previously filed any application, writ petition or suit
régarding the matter in respect of which this application
has been made, before any court of law or aﬁy other
authority or any other Bench of the Tribunal and nor any
such application, writ petition or suit is pending before

any of them,,

9 Relief (s) sought
In view of the facts mentioned in para 6 above the

applicant prays for the following relief(s) :-

That this Hon'ble Tribunal be pléased to
guash the seniority list pertaining to the applicants
visea-vis to the Respondents No. 3 to 12 by declaring it
ultra-vires to the Constitution and arpitrary with
a direction to the Respondents nogl to 2 to determine
a fresh seniority of the applicants vis-a-vis of
the Respondents Noe3 to 12 in accordance with the
law by counting the date of initial appointment an
place the applicants' names above the Respondents

Noe.3 to 12,

"G R O U N D S

(A) Because under the rules the period of
appointment on adhoc basis particularly for 3 months
on each occasion is not to be counted at the time

of fixing the seniority of the Respondents No.3 to 12,

(B) Because the applicants joined earlier on
regular basis on cléér posts of Lower Division Clerk
anéd they were also appointed on probation of one year

which has been satisfactorily completed by them

"001Oovc'.



and, therefore, they were deemed to be confirmed on

the post of Lower Division Clerk and that the applicants
resumed their posts earlier in the year 1983, therefore,
in any case the applicants were senior to the

Respondents Noe. 3 to 12,

(c) That the allejed placing the names of the
applicants below the names of the Respondents No., 3 to
12 is ilkgal and arbitrary and also contrary to the
principle of determining the seniority and the
Respondents No.l and 2 have adopted incorrect and
illegal criteria and principle of determining the
seniority, therefore, the said seniority list is

in violation of Articles 14, 16 and 311 of the

Constitution of India.,

(D) Because the past services of the applicants
pafticularly since the date of their joining is
required to be counted for the purpose of maintaining

their seniority and not from the date of 29.6.1988,

(e) That fixing the criteria 29.6,1988 by the
Respondents No.l and 2 is totally arbitrary, illegal and
contrary to the principle of determining the seniority
and, therefore, it is in violation of aArticles %%

14, 16 and 311 of the Constitution of India.

(F) Because the adhoc appointee like the Respondents
No., 3 to 12 are junior persons and their adhoc period is
to be excluded for determining the seniority on the

post of ILower Division Clerk.

..0.1105. L J



(G) Because the applicants have been appointed on
regular and clear vacancy with probation for one year
and the same has been completed satisfactorily, therefore,
they are entitled to claim their seniority on the basis of
their initial appointment.,
10, Interim order, if any prayed for :

Pending B final decision on the applicant, the

applicants seek issue of the following interim orders-

It is most respectfully prayed that this Hon'ble
Tribunal be pleased to restrain the Respondents No.

of the Respondents No,3 to 12
1 and 2ffom making further promotion and confirmation/kie

v —
on the post of Upper Division Clerk which is likely to
be done by meeting DeP.C. till decision of the aforesaid
case or in the alternative the Respondents No. 1 and 2
may be directed to consider all the eligible candidates
on the basis of their length of continuous officiation

and service rendered by them including the applicants

for promotion on the post of Upper Division Clerke.

1l1. In the event of application being sent by
Registered Post, it may be stated whether the applicant
desires to have oral hearing at the admission stage and
if so, he shall ttach a self-addressed Post Card/Inland
Letter, at which intimation regarding the date of hearing

could be sent to him,

The application is being presented parsonally

for B admission,,

12, Particulars of Bank Draft/Postal Order in

o e 012.‘_.:50 L 4
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- ¢ 12 3 -

respect 0of the Application Fee

L 13

1. Name of the Bank on
which drawn.

2, Demand Draft No.

Or
l. Number of Indian 2D o
Postal Order(s) .._) DARILP
2. Name of the issuing o .
Post Office Lal bua%j Raekne .
3. Date of Issue of o5-05-i% &7

Postal Order(s)

4, Post Office at & o)) A,@@am&acj‘
"~ which payable T

13, List of enclosures s S pxv {nelex

An index in duplicate is enclosed.

VERIFICATION

I, Mrs, Rama Dhawan, W/o Shri K.K.Dhawan, adult,
working as Lower Division Clerk in the Office of
Central Drug Research Institute, Library Division, Lucknow,

do hereby verify that the contents of Paras_| 3, 7, (), 8910 12

[, [7[“9/ (9,'741 to X are true to my personal

knowledge and paras 2, $ [/, 1%2, 1162, 02, 23,

to believed to be true on legal advice and that

I have not suppressed any material fact.,

( Rowsdben,

Signature of the Applicant
Date 3 0 \q\\‘% V
Place: ' - '
M 3 Savonl Tewest
Tos ‘

The Registrar,
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Sl1.No. Name

ﬂmy@..;

PROVISIONAL SENIORITY 197 TN
ESPECT COF LDCs AFTER 2350RPTION™
OF SCHEMT STAFF AS ON 1,1,1989

-

Post which

"'Date of birth -qgualification Date of apptt. Division Remé

. L . in the present confirm )

. ~ DOSt i e
1 2 3 4 5 6 7 8
1., Sh.Hem Chandra 28.07.1557 B.Gome 01.09.1980 - B111 -
2. mSﬁ.mmHummw Johar 18.09.1959 B.de 01.09,1980 - E.ITI. h -
3. m_:.q.w.u.mmwzmbw ©12.10,1957 B.Cum. 16,07.1931 - Bill _ -
4. Sh.Suresh Kumar 13.04.1959 B.Com. 20,10.1981 - VOmocsnm -
5. Sh.C.S.Kerndpal 15712.1960 B.Com. 16.10.1981 - Accounts -
6. Smt.Velsala G.Nair 17:05.1957 Inter Pre -  23,05,1983 - Library -
L . e Deuree of Uni L : .
CT Qf Kerela 7 -\
7. Sh.Shiva Kant . 24.07.1957 ‘M4 LEB 23,05,1983 - Estt.I. -
. . PGDC,DsA ,

8. Sh.Dadi Ram. 10.01.1564 Inter 23,05.1983 - Store -
9. Smt.Radha Sasidharan _ mm1vprwomw SSLC wwuom.ﬁwmu - ACcounts . , -
10.Sh.B.K.Shukla 02.N7.1S57 B.Com. 23.05.1933 - Library -
[ ODDOON\

=



-2
. .
T 3 4 FT————— "% 7T 8%
11. m:.mwnwsmhmlw:wlsmll\l ] om.oq.wo,mm_,. ) m..ﬁ., P Nw.oq._u.:lm.m]ululll 1.\.1..:“\\ LCash ..1\\!
&m. m%..bu..u,u.,.@ Kumar Sen 03.09,1%%01 Inter 18.,12.1935 - - Ceneral -
,Hu.am:.emu mws@r | 15.C2.1955 B.Sc. B - 28.01.1988 - Med.Mycology -
u.mww. Mrs.lata Bhatia ... 10.05.1959 - .m.wymu o o».o»pwomw_-. - “E.II. -
.Hmu.an.chHGHCH Varghese 7 55.06.1960  SSLE .. “29.01.1988 -  Endo. -
16. Sh.Dilip Kumar Khare  01.03.1952 M.Com, 20,01.1988 - Accounts -
17, Sh.Mahendra Komar  31.08,1962 m.mma. 27.01.1988 - Purchase -
) .kutww.msw<.bmp Gupat 01.09.1958 Bih. - 29.01.1988 - General -
""" 19, Sh.Arun NE:wH wm__,bmh..mm.m .A.Oh.oq...w.omw ,m.moa.. N@..OH.mem - Accounts -
.7 20, m:.ombmmwuHm”«wuw< | erom.pomo CBL.AL =+ 29,01.1988 - - General -
“zmw. Km.Aparna o ..o¢uopLH@mu Baire 29.01.,1988 - Bstt.I. -
qu.Mﬂd.wmam Dhawan © 06.12.1957 Beha. mmrom.ﬁomu - Library -
23. Sh.Kamlesh Kumar Misra oh.oq 1355 Buhe 04.03.1983( - Store -
N@.,...ms.daw_.mwbd Tewardi ou. Om 1859 B.Sc, om"_..‘.odw.Homw - Accounts -
25, Sh.Dilip Kumar 05.06,7961 B.ASLLB 04,02.1984) - General S.C.
26. Sh.Kailash Chandra . Manmermw Inter - 29.03.1934 - General s.C.
. 4 R P e af Rk i Rk
S \Nm\ @ Treatd weqular LG ] car V% 296-08
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COUNCIL OF SCIZNTIFIC AND INDUSTRIAL RESCEARCH
has : Anusandnan Bhawan
Rafi Marg, New Delhi-110001.

No.14(6) /6/84=E,I1, Dated s 28,02,1939,

From

y Joint Secretary (Admn,)
Council of Scientific and
Industrial Research

To

The Director,
Central Drug Research Institute,
Lucknow,

Sub:-Redress of the Grievances-Protection of Seniority
of the LDC working in schemes over LDC's (Ad-hoc)
brought on regular strpngth of CDR

N EERERE]

Sir,

I am directed to refer to a representation dated
23,12,1988 from Shri U.K.Tiwari,LDC addressed to DGSIR
and copy endoresed to the GrleVdnce Committee of your
Institute on the above subject and to state that as
per condition No.4 of this office letter of even nuwbar
dated 29.6,1988 seniority will be recykoned from 29.6.1988
i.es the date of issue of instructions.

Shri U.K.Tivari, may kindly be 1nformed accordinglys

Yours faithfully,
S/~

( K.L.o Katyal )

Under Secretary

SCENTRAL DRUG RESEAECH INSTITUTE
(PounCLl of Scientific and Industrial Research)

Chattar Manzil Palace,
' Lucknow,

No5 (88) /81-Estt.I. |  Dated : 15.03.1989
Copy tos:=

~ 4[1/ A7 ShoU.K,Tiwari,LDC
2, S.0.(EeII.)

e CeDeRoI.,Lucknows. , . ﬂ& ) 9
e . A ' ' . * . P \I\: L;
m—— L 4 © _(eadosan) T
ECTION OFFICER
bhoishr .

[“N‘ 3., Accounts Section )
14 7> ””] 4, Dr.S.K.Basu, Chairman,Grievance Comm1ttee
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' a8
IN THE CENTRAL ADMINISTRATIVE TRIB WA;L
s

CIRCUIT BENCH : LUCEKNOW, y

Application Under Sec, 19 of the Administrative Tribunals

Act, 1985

MRS, RAMA DHAWAN & OTHERS eeseve.o APPLICANTS

' VERSUS ~

COUNCIL OF SCIENTIFIC & INDU@TRIAI, RESBARCHY
NEV DELHI & ABQTHER o coeese RESPONDENTS,

— e e -

- - — s - sge -2 - e e
P ™ 8™ 0™ 4T T T T TV (Wmg VA Y g mm e «e™ T, 2™ ™", 0T vy W - s e "V, e ™0

31.No, Particulars . Page No,

Te Annexure No, 1 (True copy of 13=-14
. appointment order)

2% Annexure .No, 2 (True copy of * 15216
appointment order)

3 Annexure‘No. 3 (True copy of 17-18
appointment order)

4, Annexure No, 4-13 (True copy of - 19-48 -
i appointment orders)
of 0Ps 3 to 12)

5e Annexure No, 14 {True copy of © 49-=50
' representation)

- e e em s T T BT BT T T e T e g M T L g M e LMm ma e e e

Dated: \Qv§’33 Signature of Applicant,
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N
i . . CENTRAL DEUS FuSiRCH INSTITUTL
& (Council of Scientific £ Indusirisl hesearch)
Chatter Mansil Filane,
/}" Lucknow -226001,
Ko. 5(106) /80-stt. I Tuted: 22,8.83
EEMO B 0D
Subject: Appointment in the C.D.K.I.,Lucknow uader NICDAP
& SCHEME, - et
O0n the basis of the results of written and tvpovriting
*23,6.,83 tests held on y S __ znd g on %5 the Director,
Central Drug Kesearch Instt. has becn pleased to approve the
appointment of B ) as Lowver

Division Clerk ir_ gypp HE Temsble _
—...at C.D.E.I.,Lucknow on the fcllowing

terms anc¢ conditions of service :

1. ‘Bi8/Her initial pzy will be . 260/ pem. in the scale cf
fse 260, =6-290=i05=6-326-10} ~8-306=£13 =8 -390-10-400 plus usual ‘
allowances as are acmissible to other Council servants of the ;
Seme pay and status stationed at Lucknow,

.;\ 2 The appointment is under the NICLAP _Schemo
3. He7She will be lial e for transfer to any of the Laborstory/

Institute under the control of C3IH any-where in Indiag-

4, He7She will be on probstion for a period of one yecr

which mey be extended or curtziled zt.the discretion of the

competent authority. Durins the period of probation, his/her |
appolntment may he terminated at any time without any reason being :

assigned,
5. Bfs/Mer appointment will be temporary in the said Scheme
” for the duration of the scheme and he/she will have no right

for gbsorption in the regvlar cadre of the Institute. The

service of a temporary employee may be terminated by a month's

rotice on either side, viz. the appointee or the appointing

authority without assigning any reasons. The appointment

authority also reserves the right of terminating the services of {
the appointee forthwith or before the expiry of the stipulated

period of notice by making payment to him/her of a sum equivalent

to the pay and allowances for the period of notice or the

nexpired portlon thereof, ‘

e &< /She will have to produce two Character Certificates
‘Tom two Gazetted Officers of the Ceniral or Provincial
overnments or Stipendiary Magistrates in the prescribed Torm,

* snelosed,
7. . No travelling allowance will be paid for reporting
for duty.,
8. HAG/har Awmedmdmemt o205 10 - T - o e e o
‘/Z(:/~ tne 10liowing @ocuments at hds/her own expense as indicated below
: in each case: -~

(a) Medical Certificate of fitness for service Trom a
&Xv Chief Madical Officer in the prescribed form enclosed
\V/// (to b: produced at the time of joining duty).

LREN v 2

———r— . e e - ,....7..»*—.——"—" Contd.......?.' g
’ SR o : . ks
\ L'/JL g S l -

E;Mb«%

TR TR
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(b) Docunmentary rrocl in respect of bis/her date of
edic.tione) guulifications i orizin-1( to be
at the time of reporting, for duty),
95 . BE/She will Yrve to trle an CGalh of allsgiznce to the
Constitution of India,

10, (a) 1r married, he is reéguired to Slan a declaration thet he
hes not more than” anc Tiving vifre g iy [RINEHIO S o EETS I IFTRWE

Pobomerey oo by, VUL e T

ol

Leondive v
VILL Lhy bednds sion of L compelel b quthory

by
Ly.

(b) 17 Barricd, che is requiree ts si-, ‘4 declaration thot
She will not DoITy any person who hes & wile living without
permission of tl. competent utl, rity.

11, e /she Will not a0 Tawe (R A 0 U L T A Mor Toav,
varied Ly bm/Lay g Wio /ey prov o, Posiby o opny,
= The p-rovisions of the Central scrvices(ClassificationS)

control and Apresal) Rules, C.2.5.(Conduct) Fules and such other
rules or executive orders as nmay, from time to time Le

-applicable to the servants of the Council shall apply to the

extent to which they are applicable ta the service herchy
provided for and the decision of the Council as to their
applicability shall be Tinal,

13, In casz, hd/she  hed misrated to India from Pakistzn after
18.7.1948, nis/mér appointment will be subjeet to production

of Indian Citizenship issued in fids/her favour under the
brovisions of Ssc. 5(1) (a) of the Citizenship set., 1955, at

the time or ITeporting for duty,

1gq, If any information or declaration given by him/her proves
to be falsec or he is foungd w1llfully suppressed any material
information, he7/she 1211 he liz™le to romoval Treom service

&nd svch other action as may be deemed nccesanry

~i4 S e

U_#ee.Ress Bhaynp s willing to accept the
offer of appointmnt on tng aforcsaid terns ang conditions,
WE/she  should TCPOTT Lidmsedl /hersell To- duty to the undereigned
together with the aforesaid documents duvly completed in all
Tespects,

A st
ADMINIGTRATIVE OTFFICEK

. »‘-(v (( 4&;3'L~——"
To,

Bresnans Dhawvan,
/@ ShyVekuﬁhﬁwaﬂ,

b&ﬂfgﬂ B%ptta.

Hohologluckaow,
Copy to:w .
~» Dealing tsstt,(P/F)Scheme valongeith epplication 4 Chedfacter
* SE%{ugéS Sectlon. Appodntment hec been madeg cartificet:
Y ction, 66 BheBizendes Singh, Lol
k. Scientist I/C., Infor¥hG8oahs SE8 sanghs
. Scientist /., Library.

WO -

!
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s/ P S

. CENTRAL DRUG RASHARCH INSTITUTE
(Council of Scientific & Industrial Research)

Chattar Manzil Palace

;

Lucknow-226001, .
Ho\, 5(106) /80-kstt.T, - Dated: 1,3.33
MEMO.RANDUM
Subject: . Appointment in the C.D.R.T.,Lucknow under NICD.D N

Yo sy
Scheme

<

() ‘ T

~ References CSIR letter No,5/82-5.IT dited July 23,

On the basis of the results of written and typewritinz .
tests held on 17.4,83 andnterview on 23.5,8& Director,
Central Drug Research Instt, has been pleased to approve the
appointment of _Sh, Ksmlesh Kumar Misra as Lower
Division Clerk in_IICDAP Scheme_ fenable ‘

_at C.D.R.I.,Lucknow on the following
terms and conditions of service :-

1. ‘HisAeax initial pay will be k. 260/- p.m, in the scale cf
Bse 260. =6-290=iB -6-326=4B ~8=366~B ~8-390-10-400 plus usual
allowances as are admissible to other Council servants of the
Szme pay and status stationed at Lucknow,

2, The appointment is under the NECDAP Scheme

—— — ——— e e t—— e s o g 3

3. He /S¥6% will be liai-le for transfer to any of the Laboratory/
Institute under the control of CSIR any-where in India-

4, - He/Ske will he cn probation for a period of one yeor
which may be extended or curtailed atuthe discretion of the
competent auvthority. During the period of probation, his/her
appointment may be terminated at any time without any reason being
assighed,

5. His/Me¥ appointmeat will bhe temporary in the said Scheme
for the duration of the scheme gnd he/she will have no right

for absorption in the regvlar cadre of the Institute. The

service of a temporary employee may be terminated by a month's
notice on either side, viz, the appointee or the appointing
authority without assigning any reasons. The appointment
authority also reserves the right of terminating the services of
the appointee forthwith or before the expiry of the stipulated
period of notice by making payment.to him/her of a sum equivalent
to the pay and allowances for the period of notice or the
unexpired portion thereof, Pl

6. He/She will have to.produce two Character Certificates
from two Gazetted Officers of the Central or Provincial
Governments or Stipendiary Magistrates in the prescribed form,
enclosed, ” 7 7 Te N

7. No travelling allowance will be paid for reporting
for duty.
8. His/he# appointment will be subject to the production of

the following documents at his/her own expense =5 indicatced helow
in each case:-
(a) Medical Certificate of fitness for gservice T
Chief Medical Officer in the prescribve” -
(to be produced at.the time oi joini-

. ' aMaui}
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,;Jfor duty.

() A

(Council of Sciertiric & Industrial Researeh)

=9 Chattar Manzil
Lucknow-226001, ~

lio. 5(108) /80-Estt.I. Dated:

MEMOKE¥DUM

Subject: Appointment in the C.D.E.I.,Lucknow under

HICDAY SCHEME .

Qv . CENTRAL DRUS RESHAKCH INSTI TUTL \\g
o y

ngécé,

On the basis of the results of written ans typewricins

teste held on 12 Q¢v]§33 _and : » the Directer,
Centrazl Drug Research LRStL, has geen'piegsed to approve the -

appointment cf Sh, 1Bna Xint Touared as Lower

Division Clerk in N \ o
—_.at C.D.%.%.,iuc@how on the followiig

terms and conditions of service : -

1, Hisetx initial pay will be k. 260/~ p.m. in tre sc
5. 260 -6-290-@3-6-336-£ﬂ-8-366-5n-8-390-10-400 plus usugl

wle of

allowances us are acmissible to other Council servants of trs

Seme pay and stztus stoationed at Lucknow,

2, The appointment is under the _~&uimnat4uuunuh~-——-;———-

3. He¥ioe will be lia ie for transfel 'to any of the Laboratory/
Institute under the contro. ol C5IF any-where in India-

4, He)X3be will be on nrohztion for a period of one yeer

which may be extended or curtaziled at.the discretion of the

competent authority. During the period of probation, his/her

appointment may be terminated at any time without any rea being
assigned.

5, Hisi%a? appointment will be temporary in the said Scheme
for the durztio

-for absorption in the regvlar cadre o e Institute., The

n of the scheme zngd heéa%g will have no right

- service of a temporary employee may be terminated by a month's

notice on either eide, viz. the appointee or the appointing
tauthority without assigning any Teasons. The appointment

authority also reserves the Tight of terminating the services of
the appointes forthwith or befors the expiry of the stipulated
period of notice hy waking payment to hi§6§a£ of a sum eguivalent

‘to the pay and allowances for the perio

notice or the
1unexpired portion thereof,
{

i€, Heyge will have to produce two Character Certificates

‘Ifrom two Gazetted Officers of the Central or Provinciz:

-Governmente or Stipendiary Magistrates in the prescribed forn,

‘enclosed,

No travelling allowance will be paid for reperting

8. His T appointment will be subject to the rreduction of T

the following documents at hisﬁ&&r own ezpense w2 indicated
in each cases:- '

(a) Medical Certificate of fitnese for service fronm

bzlol

I3

Chief Medical Officer in the prescrired forr enclosed

(to be produced at the time of joiniig dvtv
' Contd ... .9

ey syt e

<

&
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(b) Documentary proof in respect of higfher drotc of biia/
. edicationel gualifications in orig®™i( to be prroduced
(V»:‘ at the time of reporting for duty),
g9, .Heésrxe will heve to teke an Oath of zlleziznce o the
Constituti T Indie.

10. (2) If married, he is Trequired to sign = declarction thet he
- R has not more than one living wife znd if unmerriec he will
e o not marry & second tine while his first wife is alive cive
L et vith the permicsion of the competent authority.

(b) If marriad, she is Te
she will not marry any person
permicssior of the competent

irad to sign a declaration the:
sho hzs a wife living without
thority.

11, He/She will net ellowed to carry forward his/§§§ leave
earned by Her in hisggqr previous post, if any.

] 1z. The p-Tovisions of the Central services(Classifications)

o control and Appeal) Rules, C.G.S.(Conduct) Rules and such othcr

- rules or executive orders as may, from time to time be

. applicable to the servants of the Council shall apply to the
extont to which thoy arce applicuble to the service heroby
providcd for and the decision of the Council as to thelr
applicebility shgll be final.

13, In casc, ho/she hod migrated to India from Pakistan after
18,7.1948, his/her #Mointment will be svbject to production

of Ipdian CitizB#%nip issuved in his/her fevour under the
provisions of Sec. 5(i) (a) of the @ zenship act., 1955, at

the time of reporting for duty.

14, 1f any informationh or declaration given by him/her proves
to be false or he is found willfully suppressed any ma al
information, he/she will be lisble to rcmoval from service
g and such other #%¥¥on as may be deemed necessary.
e Ir is willing to accept the
' : of fer of appoifitw bt FoBetnBNafdreszic terms and conditions,
he/she should report himself/herself To: duty to the undersignad
todPEAkr with the aforesaid doB¥HewEM-duly completed in all
respects,
ADMINISTRATIVE OI'FICEL
. ot
s s Runt Townsl,y
TYnlsve
Moie WHERILGY e
ColotaTaplaChucato
Copy to:- -
. Dealing Asstt.(P/F)Scheme
2. Lecounts Section
3. Bill Section. i* reinment hes becn mede dculnst peely
4. Scientist 1/C., IAFSARME SE0E 2o burketing Call under
5., Scientist 1/C., Library. BITLOP Bobeswe
’L Hem/- M/L//.-—
_-'-""'M"- . [
(’) &:? Py ~ i
\ M . ' QLOA
esub. - _
1] -3

o
),

iy
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Crrsva de anndiu 10 . wwlil fudoiloude
(Council of scilontiftc & lawastrial saseascch)
Chattir asnzil
dalace, LUckNOwe.

wde 5(185) /8d=Ested. . bateds 17-12-1985

B ot oadl QU
MM AM NN A NRS W e NS

Aqujccts poodnvaoit dn vbey eyl learihiy i,

Un the baslyg of the resalt of wreieten teat and
Lyiewriting twut held on 03,1340 s Interview o0 12,1209
tre bilgector, “Yentrul vyuyg teptiran agcl e, s Zoeen pleaged
LU agpluve Lhe appolutaent Of orel Lillp slamar sen as _
Lowdr wivialon Clegk (lidnail) L0 T80 Geveiled o, LUCKNLDW ON thy
rollowing lwrug and concitiumy of survice 3-

1, g indtial pay will e . 260/« pen. i the geale
WE e 200wB=dd0wibiwheI2baleIob=wo=lle390=10-400 plus cthe
usuel dllowances as aye adsdlszgible to other Council
pervanty wFf the s Pay Had statusr stetloaed 20 Lucanuw,

2. ine gppsintaent 1g under the wounell 5€ oclentific and
lpdustrial regsarch wnich iy dn auvtonsaoug Lady,

3o e will ke on probation for @ perisd of one year
which wiy be extended or curtalied et the dlscretion of
ths competant authority. wuring the perid of procarisa
nis appolaticent may e terilasted ot any wlae wichueat
notice and witnout dany reagon weing agsigned,

4. Uo will ke liable for transfer to any of the Labsrutory/
Ingtiwts wwiar the coitrol of Guld aayvhere in dinaila,

e by appoinuaent will bo teaporary in the first
instance, ‘Whe mervicesg of u wenpogury eaployaee ey be
rerminated Ly 8 wonth's notice on cither gide, viz. the
appointee or the dvpointing suthority, withovav assiyning
any reagong. the .appilnting authority alyo reserves the
cight of terwdnatiag the gervicoes of Lhe appolntee forthe
with Or befure the expiry of the stialosted period Sf
potlce by aakiayg payment wo hidia Of o sum cquivalont to
tha pay ond allowancesg for tae perioa of uanstice or the
unexpiced portion thercof,

Lo The service 1s pensionsble. e will e reguired to

convripvate compulsarily o owne W2 Yund av gucen uind sam
FatQ@ «g ihay b presceribed by tiwe Load i froa Wiae to tiaa.

Te we will have w prsliuce 1wo Choracier cerelfdeatun frum
LW gadetted sfitlcers wi o cedatiel or Frovinclal
Lovesnawnty or stipeadlory svagismnraton 1o the prusarined
fori, (encloyud) .

M. PRI WEVETS IS SRS 1) UPTORYS ORR O S S TR DR SRS W S TP R o

Gl ye

. ;4
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it s appointwent will be subject to the production of the
folloawing docwaents &t hisg own exense as indicated
elow in each cége ie=

(a) medical Certificute of filunoas for service from &

(L)

(c)

Chief Medical VFficer in the prescrived fomm, encloged
(to e producad withiu « wecks

wocurentary proof in cespect of his date of birth/
cducational gualifications in oxiginal (to ke produced
av the tiage of reporting for autyl,

Lertiflcate of ochedulud Caste/scheduled Tribes ia
the wncluged prosceriled town duly siygnuwd/crountersdigned
reguired therein.

sa will have to take an vath of alleglance tuo the
Constitution of India.

If aarrica, he s required to sign & decleration that he
has uot mare than one living viife and  Lf unicarried he
will not marry & second tiuw whilec hls first wife 1y alive
guve with the permission wf thw cowpaerent suthoricye.

0 will not pe allowed to carry rorward his leave carned
by him 4in his previous post, 1f any.

‘‘ne provisiong of the ventril wervices (Clazalfication,
Control end oppeal) dales, central Civil wurvices (Counauct)
iwales and such other rules oy executive orders ay Gy,
from tiee to tive ke applicable tu the servants of the
Codiacll shall apply t9 the exwunt to which they sre
applizable to the zervice hereby providea f2r and the
cecision of the Council as 9O thelr d»pliCuuility shall be
riﬂdlo

ln case, he had migrated to Indfa from cixdatan sfter
18¢7.1948, his appointarat will be subject to production
f Ludian Citvizenshipy Llasued in hie fov.ag undar che
vrovisiong of dec, 5(4) (u) of the bitiz»thly ACt, 19%%,
at the tinw of reporting duty.

Lf any infonnstion or declaration givon by hiwm praves o
be false or 4f he tound wilfully suppressced sy matocial
fuformation, ne will be liapie to reamoval Lran seLvics
and such othur action &8s may be deencd NOCEIBICYe

1f Shri DLlip Kuivar Sen is willing cu eccept che offere of
appalntient on the aforesald teruy and coaditions, he shoald
cepoct himself for duty to the undersigned facedlitely together
Jith the aforagaeld docaments duly completed in all respeCtse.

she Dilip Kuinar Sen
Live of iicroniologye.

Codatel e, LUuCKknow, | ’ ,.‘»l.vivw-"__a_ﬂ__

(& .u.dnhu\un/s) 46/

Aidnd il GaRLTLvVE Uy r‘lu.lx( A
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Aopotintoent has Lueen addo

ACcORnts —eetion
‘ Ayalnst Qukeaggrade post oL

2e 1YYl vction
) Je -iedIgrapheg (Hindi) to
oo Lridnal) vice Cadil lovler
)y .1../(1;31),/52'-‘.‘1!\.C‘ll¢ (J.3)
Sutua Tuh fob., 19ad.
e wele Lavmdd) aloteged v apslieatt o,

ctbwstoaulon Sea Jdad
ALy wortltlegie.
weiuntlst 3/<,, (hilcronlology)

wciuntlet L/ve, (lafszintdond

5. selentise L/v., (Librsey)
wciantist Y/v., (<acurd)

(a) -
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f b
- 1
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LLEL LI ML TNy
, (Couneil UF Scivntific & Inidustrial Hcsoarch)

Chattar Manzil Palace,
Lueknow-226001

Ne S5(106) /00-Cat L, (v, JA11) Date1:27.0141988

Ore ey MEMORAND UM

Sub: -~ Appointment in the C.D.R.I.jLucknnw.

In persuance of the CSIR letter Nm.17(16)/71-E.II,(U-2),
‘ated 29.12.87, the Director,Cuntrnl Drug Researeh Institute,
ucknaw., hn been pnleasod to poprove the apointment of
hhtl’?ﬂ 3iﬂ0h s L.0.E. -ad-hok +09 Lower Divieiam Clerk
7ainst the Posts created by thu CSIR for his/her absorption in
“OR1 on the following termy Nl conlitiong of scrvices:-

U The pay of the caniidate will be fixed as per rulbs
1V the scale of &.950—20-1150-E8-25-1500 Plus the usual allowance
S re amissible to other Council servants of the same pay ani

- tatus stationed at Lucknow,

4
-2) The appointment is under the Council of Scientific &
ndustrial Rosenrch which is an autonomoys body.
3} He/She will be liable for transfer to any of the
‘Eboratories/Institutcs under the control of CSIR any where in
Cndia, . : :
(4) He/She will be On probation for a‘period of one year

which may be extended or curtaile | at the discretiaon of the

Competent Authority, During the period of Probation his/her

Ippointment may be terminated at Ny time without netice and
~.ihout any reason being assigned, '

(%) His/Her dppointment will pe temporary in the first instance,
The service of g temporary cmployce may he tirminated, by 4 month's
nutice an cither side,viz, the. appointee or the Appointing _
authority,without assigning_any reasons. The appointing duthority
3lso Iriserves the right of tcrminating the scrvices of the appointea
forthwith or before the expirvy of stipulated period of notice by
moking pPayment to him/her of a sum tquivalent ta the pay an4 '
allowance for the period of notice or the Unexpired portion thercor,

(1) The services are Pensionable. He/She will be required to
C-tributp compulgorily to the G.P.Funds at such minimum rate ng
m.uy ba krescribed by the LSIN from time to time.

contd,,,./2
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o, If any information or declaration given hy him/her
peovel to be faluw ur if ho/ubo i Faunl Lo hve wilfully

SOpp casua) Ny moberiol intormation, ho/ushe will be liable- too

removal from surviee and such other action as may be decmed
neces iary,

It he/she is willing to accept the offer of
*ppointment on the aforesaii terms and conditions, he/she should
report himself/herself for duty to the undersigne immediately

together with the aforesaid documents duly conplute:d in all
rcspaects,

PR n S
To ( HC. CHHA3RA )
ADMINISTRATIVE OFFICER(s,
P YV e N
tbél Tuj. 5ingh, « through “0.1/0.(Mud.fyoulogy)
5] Py ) .
sopy to:-
« icaling Assistnat, LT, - .
. accounts Section ngainst newly creato | pusts,
. Bill Scetion :

1

] )

4. Scicntist I/C.,'lernry.

9. Scientist I/C., Information
6. Scientist I/C.,
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CENTRAL DRUC _RESEARCH INSTITUTE
(Council of Scientific & Industrial Research)

Chattar Manzil Palace,
Lucknow=-226001

’N0.5(1D6)/80-Estt.1(Vol,III) Dated s 27.01.19688

OFFICE_MEMORANDUM

—

Sub: -~ Appointment in the C.D.R.1.,Lucknow.

. In persuance of the CsIR letter No.17(16)/T1-E.11, (u-2),
‘ated 29,12.87, the Director,Central Drug Research Institute,
ucknow,has been pleased to Approve the appointment of

ot 208 Lower Divisian Clerk
naindPtint Posts crefted by the FoTR for his/her absorption in
A'Hl on the following terms ani cenditions of servicess-

T The pay of the candidate will be fixed as per rules
' i scale of,&.950-20-1150~EB-25*1500 Plus the usual allowance
3 #7e n1missible to other Council Servants of the gome pay ani
t 1is stationed at Lucknow, - '

_y The appointment is under the Council of Scientific &

qustrial,Research which is an autonomous body.

2) He/She will bpe liable fur transfer to any of the
Laboratories/lnstitutes under the control of CSIR any where in
1ndia.

which may be extended or curtailed at the discretion of the
~ompetent Authority, During the period of probation his/her
Appointment may be terminated at any time without metice and
without any reason being assigned,

(5) His/Her appointment will be temporary in the firgt instance,
The service of 5 temporary employee may be terminated by a month'sg
notice on ecither side,viz, the appointee or the Appointing
authority,without assigning any reasons, The appointing autherity
also regerves the right of tcrminating the services of the appaointee
forthwith or before the expiry of stipulated periad of notice by

making payment to him/her of a sum equivalent to the pay and

! The services are pensionable, He/She will be required to
Lributae cnmpuleorily to the G.P.Funds at such minimum rate as
“io 0e prescribed by the CSIR from time to time,

contd,,,./2'
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16, If any information or declaration given by him/her
Fraved to be false ar if he/she 1is fount to h-ug wilfully
SUpFrussed any matoring informaticn, he/she will b liable to

femoval from service ang such ather action as miy be decmed

neces sary,

If he/she is willing to accept the offer of
“ppointment on the aforesaiid terms and conditions, he/she should
reiort himself/herself for duty to the undersigne:| immeiiately
together with the aforesaid documentsg duly coppleted in all
Ircyspects,

At

To (.. L. ChRa 3na )
Smt, Lata Bhatia, - through Sele(EelX)ApMINTSTRATIVE OFFICER( - -
L'DCCO. . ,'” u;\'\-—"-)"‘/\"q
Lopy to:-
1, Dealing Assistnat e .
- 2. Accounts Saction ngainst newly create | posts,
3. Bj11 Section ) N
4. Scicntist 1/c., Library,
5. Scientist I/C., Information
6. Scientist 1/C.,

adan |

\
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CENTRAL DRUG RESEARCH INSTITUTE
(Council of Scientific & Industrial Research)

Chialtar Manzil Pilacu,
Lucknnw-226001

Nu.b(106)/UU-Luthl(an.lll) Uﬂt“4:27.01.1988

OFFICE MEMORANDUM

Suhg - Appointment in the T.0.H, T, Lucknow,

————

I'm pursusnco of Lhe CSIK latte r Nn.17(16)/71-£.11,(U—2),
loted 29,12,07, the Dircetur,Cuntral Druy Hesearch Institute,
Lucknow, has been - pleased to Approve the appointment of
———Km,_Kupjump) T.S.,L.0.C.~kad-hoc +09 Lower Divisiee Clurk
against the posts created by :the CSIR for his/her absorpticgn in
CDRI on the'following terms ani conditions of scrvices:-

’ .
(1) The pay of the canmlidate will be fixed as per rules
in the scale of Rs.950-20-1150-E3~25-1500 Plus tho usual allowinoe
4s are -lmissible to other Council servants of the same pay an)
status stationel.at Lucknow.

(2) The appointment is under the Council uf Scicntific &

‘Industrial Rsscarch which is an autonomous body.

(3) He/She will be liable fur transfor to 1wy of the
Laborataries/Institutes under the control of CSIR any where in
India,

(4) He/She will be on probation for a4 period of one year

‘which may be extented or curtailel at the discretion of the

Competunt Authority, During the period .of probation his/her
appointment may e torminated at any time without wmetice an4
without any reeson bieing assigned, ’

(5) His/Her appointment will be temporary in the first instance.
The service of a temporary employee may be terminated by a month's
nctice on either side,viz, the appointee or the appointing
authority,without assigning any rcasons. The appointing autherity
also r:iscrves the right of ‘terminating the scrvices of the appointe:
farthwith or before the expiry of stipulated period of notice by
making payment to him/her of 'a sum equivalent to the pay ani
allcwance for the period of notice or the unexpired portion thercof,

(8) The services are pensionable, He/She will be required to
contribute compulgorily to the G.P,Funds at such minimum ratc as
may be prescribed by the CSIR fram fime to time,

CUntJooqo/z
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5. ' If any information or declaration given by him/her

r sival to be false or if he/she is found to have wilfully
et t oany ol ri o information, ho/aln will ha lishle to
am v ol From sorvice .md osuch ther acbion aaomay be decwe |

o ary.

If ha/ohoe is willing to accopl the atffur af
copednlment o bho o afavoaai boLoesd el condi Liong, hoZohe nhoal !
£ urt himsclt/huersulf For duty Lo the andecnigime e 1L ately
Luguther with the aforcsaid Jdocuments duly conpletel in all
reuypucts. . .

T R =

Fu : (n.cl cnnama )

’ ADMINISTRATIVE OFFICER(: .
f“’“”"ﬂ“mﬂl TeSe~ through icel/ce(Lndo,) PV
Y P

Lopy tos-

1

.2aling Assistnaty L . - .
%. Accounts Saction #g3inst newly created posts.
3. Bjill Scction )

4. Sciuntist I/C., Library.

5. Scientist I/C., Information

6. Scientist 1/C.,

EL(SU&EE_
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CENTRAL DRUG RESEARCH INSTITUTE
(Council of Scientific & Industrial Research)

Chattar Manzil Palace,
Lucknow=226001

No.5(106) /80-Estt.I(Val.111) Datcd: 2%7,01.1988

OFF1CE _MEMORANDUM

Subs- Appointment in thu‘C.D.R.I.,Lucknow.

: In fersuance of the CSIR lotter No.17(16)/T1-E.11,(U=2),
Jatud 29,12.87, thoe Directur,Cuntral Drug Research Instituty,
Lucknow, hau buwn plongoed tu approve tho appointmunt of

eD.Ce= ad=hac 00 Lpwer Divisiae Claxk

———dhr . : !
against the posts created by the LSIR for his/her absorption in

CDRI on the following terms an1 cenditions of services:-

(11 The pay of the candidate will be fixed as per rules

in the scale of Rs.950~20-1150-E8-25-1500 plus the usual allowance
as are =1imissible to other Cauncil servants of the same pay ani
status stationed at Lucknow, :

(2) "The aﬁpointment is under the Council of Scientific &

Industrial Rpsearch which is an autonomous body.

(3) He/She will be liable fur transfer to any of the

Laboratories/Institutes under the control of CSIR any where in
" India,

(4) Ho/She will be on probation for a period of one year

which may be extended or curtailed at thé discretion of tho

Competent Authority. During the period of probation his/her

appointment may be torminutedt at any time without metice and
without any rgeson being assigned. :

(5) - His/Her appointment will be temporary in the. first instance.
The service of a temporary employee may be terminated by a2 month's
notice on either side,viz, thec appointee or the 3ppointing
authority,without agssigning any reasons. The appointing authority
also roserves the right of terminating the services of the appointea
forthwith or before the expiry of stipulatecd period of notice by
making payment to him/her of a sum equivalent to the pay anH
allowance for the Period of notice or the unexpired portion thereof.

(6) The services are pensioﬁabla. He/She will be required to
contribute compulgorily to the G.P,Funds at such minimum rate as
may bo prascribed by the CSIR from ‘time to time.

contd,,,./2
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16, If any information or declaration given by him/her

Prsvei to be fzlse ar if he/she is founi

to have wilfully

SUppressced iny maturiol informstion, hu/she will be liable to

removal frem serviece anl such “ther acti
neces;ary.

on as may be decmed

If he/she is willing to accept the offer of

*ppointment on the aforesaii termsand co
report himself/horself for duty tu the u

togother with the aforesaid documents du
respects,

nditions, he/she should
nlersigne | immediately
ly conpleted in all

= TS —
——

(S Cinn ma )

JOMINLS THATIVE OFFICER(S. 5, )

. £ —— 1
oYl

Created posts,

"
She DeKeKhare, -~ through(Fin.& Acs UPficer
L.D.C,

Ca tos-

'. Dealing Assistnat., LT -
2. Accounts Saction ngainst newly

3. Bill Section i

4. Scientist 1/C., Library.

5. Scientist I/C., Informatian

6 . .
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CENTRAL DRUG RESEARCH INSTITUTE
(Council of Scientific & Industrisl Research)

Chattar Manzil Palace,
Lucknaow=-226001
No.5(106)/80-Estt.I(Val.111) Dated:

27.01.1988
OFFICE _MEMORANDUM

Sub:- Appointment in tho C.0.R.1., ucknow. .
o In persuance of the CSIR letter No.17(16)/71-€.11,(U-2),
dated 29,12.87, the Director,Central Drug Research Institute,
Lucknow, has been pleasgd to approve the appointment of

. ecgd-hoc_ .0 lLpowsr Divisioes Clark
AgainshehBapeEaetas d by the CSIR for his/her absorption in

CDRI on the following terms anJ cenditions of services:-

(1] The pay of the candidate will be fixed as per rules
io

in the scaie of %.950-20—1150—EB—25—1500 plus the usual allowance
as are;“1missiblE>t0~0thcr‘Council servants of the scme pay ani
status stationel at Lucknow, .

(2) Tha appointment is under the Council of Scientific &
Industrial Rgosearch which is an autonomous body.

(3) He/She will be liable fur “transfer to iny of the
Lnboratories/lnstitutcs under the control of CSIR any where in
-India, - ‘

(4) - Ho/She will be on probation for 4 period of one year

which may be extenied or curtaileq at the discretion of the
Competent Authority, Juring the periof of probation his/her
Appointment may be torminated at any time without metice and

-without any Teason being assigned,

v

- (5) His/Her appointment will be temporary in the first instance.

The service of 4 temporary‘employee may be terminated by a month's
nctice on cither side,viz, the appointee or the Ippointing
authority,without assigning any reasons. The appointing authority
also r:userves theo right of terminating the services of the appdintez

-forthwith.or before the expiry of stipulat.d period of notice by

making payment to him/her of a sum equivalent to the pay and

allowance for the period of -notice or the unexpired partion thercor, .

(¢) The services are_pepsioﬁable. He/She will be required to
contribute compulsorily fo the G.P.Funds at suych minimum rate as
mMay be pruscribed by the CSIR from time to time.,

.E§<¥lh<z ;- | i | ' contd,,../2
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16, If any informaticn oy deelaration. given by him/her
PIGve . to be false or if he/she is fount (. have wilfully
SUNEYUggw.d mny matiri g infnrm:tiun, hoe/ahe wil oo Tiable 1o
POVl Peom o uorvicn At auch ey acbion gy hay Lo decme

Neces jary,

It hedshe is willing to accepl the offer of
Weeintment on the aforesaid terms and conditions, he/she should
r&rort himself/herself for duty to the undersigne immediately
cugether with the aforesaid documents duly conpleted in all
Tcypects,

lo g ( H.C. CHHARA )
ADM[NISTHATIVE OFFICER(h,H_)
Shri Fahendrg Kumayp =~through (s urghaug {Pricer) ERNRCVN|
L.0.C,.,

LHP! tog-

- Jealing Assistnat, ST - .
Accountsg Saction A0aingt newly Created postg,

Bill Sectian 1

Scientist 1/c., Library.

Scientist 1/c., Information

Scientist 1/c.,

/
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CENTRAL DRUG RESEARCH INSTITUTE
(Council of Scicntific & Tnlustrin] Retnareh)

1

Chattar Manzji) Palace,
Lucknow=226001

ij:mﬂd » No.5(106)/80~Estt;I(Vol.III) , Dated: 29,01.1948

OFF ICE MEMORANDUM

", X
Subi—~ Appointment in the C.D.R.I;,Lucknow,

o In persuance of the'csig letter No.17(16)/71-€.11, (u~2),
' : iated 29.12.87, the Director,Central Drug Research Institute,
: Lucknow, has been pleaspd to ‘a$rovc the appointment of
Shri Sele Gupta, L.0.Co-adfeEVe 208 Lower Divisiom Clerk
against th: posts created by the CSIR for his/har absorption in

CDRI on the following terms aniy conditions of servicess:-

(1] Thefbgy of the cendidate will be fixed as per rules
“in the scale of &n950-20-1150-EB-25-1500 pPlus the usual allowance
as are ~Imissible toq other Council servants of the scme pay an |

o status stationed at Lucknow,
(2) " The appointment. is under the Council of Scientific &
Industrial Rpsearch which is an autonomous body,
(3) He/She will be liable for transfer to any of the
Laboratories/lnstitutcs under the control of CSIR any where in
India, - ’ .
(4) He/She will be on probation for a period of one year

which may be extended ar curtailed at the discretion of the
Competent Authority. Juring the period of probation his/her
appointment may be torminated at any time without setice and
without any rcason bcing assigned,

(5) His/Her appointment will be temporary in the
The service of 4 temporary employce may be turminated by a month's
notice on gither side,viz, the appointee or the appointing
authority,without agsigning any reasons, The appointing duthority
also rrserves the right of terminating the services of the appointee
forthwith or before the expiry of stipulatcd period of notice by

Tk i to the pay and
pired portion thereof,

first instance.

(6) THe services are Pensionable. He/She will be required to
contribute compulsorily to the 6.P.Funds at such minimum rate as
may be prescribed by the CSIR from time to time.

A ‘ :

y contl..../2
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15, If any information or declaration given by him/hcr
sroval to be false or if he/she is found to have wilfully

supp raasad any materioal information, he/ohe will be liable to

vemeval Prom gorvico and guch othor acbion an may bu dounod
TUCLE ATY.

I haZaho 1w willing to acocopl Eha offav of
wpointment on the aforesaid texrm®and conditions, hue/she shuuldd
r.j.ort himsolf/horsulf for duty to the undersignedl immediately

tugether with the aforesald documents duly conploted in all
reupucte.

. \ /fj)\*ﬂrth‘ ——

[ : ( HLCT CHEA A )

AUNINI-IH\|\V[ OFEF 10ty

Shrl Sele GUpta, =through Se0.(Gen.) TS e A
LOUIB..'

Copy to:~

1. Jealing Assistnat, e T -

Z. Accounts Saction ngrinst newly created posts,
3. Bill Scction 1

4. Scicntist I/C., Library.

5., Scientist I1/C., Information

6. Scientist I/C.,
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CENTRAL DRUG_RESEARCH INSTITUTE
(Council of Scientific g Industria] Research)

Chattar Manzil Palace,
Lucknnw~226001

No.S(iOG)/BD-Estt.I(Vol‘III) Dated:

1

27.01.4988
OFF ICE MEMORANDUM

Sub: - Appointment in‘tbﬂ_E.n.N,I.JL“Ckn“W.

In persuance of the CSIR letter No.17(16)/71-E.II,(U-2),
dated_§2+12.67, the Director,Central Drug Research'lnstitute,
Lucknow,has'béén pleased to: approve the appointment of
: h ALK, Banerjeo, L.0.Comadhoc +09 Lower Divigiog Elark
against the posts Created by the CSIR for his/her absorption jin
CORI on the following terms, an+ Cenditions gof services:-

(1} The pay of the candidate will be fjxeq as per rules
in the scale of &.950-20-1150-EB-25—1500 Plus the usual allosw-ngy
as arpe "imissible to other Counciz Sexvants of the same pay an)
status stationed at Lucknow,

(2) The appointment is under the Council of Scicntific &

CIndustriag R,search which is an autonomouys bady.

(3) He/She will pe liable fur transfer to any of the
Laboratories/lnstitutcs under the control of CSIR any wherz in
India, -

(4) . Hu/she will be on probation for a period of one year
which Mmay be extended or Curtailed at the discretion of the

Competent Authority, During the Period of Probation his/her

appointment may be terminuted at Ny time without netice and
without any Teeson being assigned,

(5) His/Her appointment will be-temporary in the'first instance,
The service of a tempornry employece may be terminated by a month'g
nctice gn cithor side,viz, the appointee or the Appointing
authnrity,without assigning any reasons, The appointing authority
also Ii.serves the right of terminating the services of the appointec
forthwith ar before the expiry of stipulatd periqq\of notice by
making Payment to him/her of a sum equivalent tg the pay and
allcwance for the Period of notice or the Unexpired portion thercor,

(6) The services'a;e Pensicnable,. He/She Will be required tg
contribute Compulcorily to the'G.P.Funds at such minimum rate as
may be Prescribed by the CSIR from time to time.

conti..../2
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16, If ‘any information or deeloration given by him/her
Praved to be fzlse or if he/sho is fount to hyve wilfully
suppressed ny maturiol information, ho/she will bo ligble to
removal from serviege anl such thor action s may be deome
nucus ;ary., .
If hu/she is willing tu accupt the offer of
ﬁ&; “pointment on thay Aforaunil tormd o vanditiony, hu/shy shoul.
~ rejort himsolf/horsolt for Juty to the undursigne | immoeiistely
together with the aforesaid decumentgy duly conpletel in a1}
rcspects{
D e
To ( 107C. citfia ma )
. ADMINHFTRATIVE OFFICER .
Shrd AeKe Banerjee- through(Fin.&ios Urfiaur) o oo T
. LJ
_ Lopy to;-
f 1. Duuling<Assistnat\ S T oo
2. Accounty Sucliun gl hewly cront,. pusts,
J. 831l Scction )
4. Seicntist 1/C., Library.
5. Sciuntist I/C., Infurmation -
. 6. Scientist 1/c., (/(
L ‘ i
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CENTRAL DRUG RESEARCH INSYLIUTE
(Council or Sciuntific & Industrial Rusearch)

Chattar Mansil Palacy,
Lucknuw=~226001

~No.5(106)/BQ-Estt.I‘VOl.III) Datc: 27.01.1980

OFFICE _MEMORANDUM

————

Sub:~ Appointment in the C.D.R.1.,,Lucknow,

In porsuance of the CSIR letter No 17(16)/T1~E.11, (u-2),
1ated 29,12,.87, the Director,Central Drug Research Institute,
Lucknow,has been pleased to approve the appointment of

he : < L.0.C.-ad<hoc ,ns Lpower Division Clark
against %hu p%sts crea%ed by the CSIR for nhis/her absorption in

CDRI un the following terms ani conditions of servicos:-

(11 The pay of the canlidate will bo fixed as per rules

in the scale of K. 950-20-1150~E8-25-1500 plus the usual ellowonce
as are "imissible to other Council servants of the same pay an|
status stationed at Lucknow,

(2) The appointmuent is unler the Council of Scientific &
Industrial Rosearch which is an autonémous body.

. o, ' .

(3) He/She will be liable for transfer to iy of the
Laboratories/Institutcs under the control of CSIR any wherz in
India.

(4) He/She will be on Probation for 4 period of ocne year

which may be extended or curtailed at the discretion of theo

Competunt Authority, During the period of Probation his/her

ApPpointment may be terminatod at any time without metice and
without any reason being assigned,

-~ "

(5) His/Her appointment will be temporary in the first instanc..,
The service of a temporaryvemployee_may he terminated by a monthts
notice on eithor side,viz, the appointee or the appointing
authority,without assigning any rcasons. The appointing authority
4lso riserves the right of terminating the services of the appointc.
forthwith or before the expiry of stipulated period of notice by
making payment to him/her of a sum cquivolent to the pay an+
2llowance for the period of notice or the uncxpired portion thercor.

.

() ™ The services are pensionable, He/She will be require] to
contribute compulgorily to the G.P,Funds at such minimum rate as
may be pruscribed by the CSIR from time to time,

(% ' o . | - contid,.../2
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i6, If any information or declaration given by him/her
Pravol Lo by P5loo ar 260 ha/abw o Caan ) Lo Iave wild Fably
sdpprigsed any moteriod intormaticon, he/ohe will be dJiable to
remaval from servicoe ant owuch cther action oy may b dovm |
Nuccsiary.

If he/she is willing to accept the offer of
“i:heintment on the aforesaid terms anid con-iitions, he/she should
rijort himself/horsulf  for duty to thu undersigne ] immelintely
tugether with the aforesaid documents duly conpleted in all
reupictu,.

- -~ S
VA S
o ( H.CL Ciasia ) :
ADMINISTRATIVE OFFICER(- .~
Shrl Ganga Din Yadave through SL(G) ;‘“”gyu\a,JL~,,
LOHOCO.

Lupy tog-

1. Dealing Assistnat, ST .ot )
2. Accounts Section Against newly creatad posts,
J. Bill Scction ). .
4. Scientist I/C., Library.

5; Scientist I/C., Information

6. Scientist I/C.,
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CLNIHAL DRUL RESEANUH INSTLTUTL
{Council of Scientific & Industrial Research)

Chatlar Manzit Palace,
Lucknow=~226001

_Nf-..5(106)/00—[.‘::1,'..I(Vul.lll) : ““‘”"“27.01.1988

OFF ICE _MEMORANDUM

Subi- Appointment in _the CeD:R.I,,Lucknow.

-4

In persuance of the CSIR lotter No 17(16) /71 ~E.11,(U-2),
dated “12.87, the Director,Central Drug'Research Institute,

Luckns. | - op Fleased to agprove the appointment of

—~—¥n. Aparna, : M 209 lLower Divisiom Clark
agai: i - Jists craatpe Yy the LSIR-for his/her absarptian in
1711 R T fullowing terms ani cenditions of services:-

(11 The pay of the canlidate will be fixed as per rules

in the scale of E.950-20-1150;EB—25~1500 plus the usual allowance

8s are aimissible tg other Council servants of the scme pay ani
stutus stationecd at Lucknow.

(2) The appointment is under the Council of Scientific &
Industrija) Rosoarch which is an autonomous body,

- (3) He/She will be liable for transfer to any of the

Laboratorieé/lnstitutcs under the control of. CSIR any where in
India, '

(a) He/She will be on Probation for a period of one year
which may be extended or curtailed at the discretion of the
Competent Authority, During the perio | of. probation his/her
Appointment may be terminated at any time without metice ang
without any rpason being assigned,

(5) His/Her appointment Will be ‘temporary in the first instance.
The service of g temporary employee may be terminated by 3 monthtsg
notice on either side,viz, the appointee or the appointing )
authordty,without assigning any reasons. The appointing Authority
also ruserves the right of terminating the services of the appaintes
forthwith or before the expiry of stipulated period of notice by
making payment to him/her of a sum equivalent to the pay and
2llowance for the period of notice or the unexpired portion tbereoft,

(%) The services are Pensionable. He/She will be required to
"L Libute compulearily to the G.P.Funds at such minimum rate as
"Y -2 prescribed by the CSIR from time to time.

o . ‘ contd..../2
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16, I1f any information or declaration given by him/her
proved to be fzlse ur if he/she is found to hove wilfully
supfprussed any maturial information, he/she will be liable to
removal from service and such other action as may be deemzd
neccsiary.,

If he/she is willing to accept the offer of
“ppointment on thu aforesaii term®and conditions, he/she should
rerort himself/herself for duty to the undersigned immediiately
together with the aforesaid documents duly coppleted in all
rcgpects.
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To
The Director-General,
}COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH,
- Anusandhan Bhawan, Rafi Marg, :
NEW DELHI-110001.
THROUGH PROPER CHANNEL
Sub: - Representation against cmployment on reqular basis of L.D.C.'s
‘h (Ad-hoc) ignoring the interest of L.D.C.'s (Scheme) in violation
N of CSIR instructions - redress of the grievances.
Sir,
Most humbly and respectfully 1 beg to lay following facts for
favour of consideration and suitable orders:-
1, That after obscerving proesceibed  prrocoedure (as applicablo for
regular posts) I was selecled for the post of L.D.C. by constituted
selection committees and appointed on the post of L.D.C. (DST-Informa-
tion). I joined the post w.e.f. 20.8.1983, which I am continuing on the
~date of making the petition.
o8 ‘
2. That on the basis of correspondence resting in between CSIR
and CDRI nine additional posts of L.D.C. were created vide CSIR Letter
No.17(16)/71-E.1I(U-2) dated 29.12.1987 (copy* enclosed) and agaisnt
these created posts 9 L.D.C.'s who were working on ad-hoc basis were
brought on regular basis ignoring the fate and previlages of the L.D.C.'s
serving the Institute for more than five years and being too much senior
in service than L.D.C.'s (Ad-hoc) now appointed against regular posts.
3. That the CSIR has always been considerate to grant security
of service to scheme staff and for the purpose a committee was constituted
ér which inter-alias also considered the matter of absorption of staff employ-

ed in extremely founded projects/schemes. The report of the Committee
was circulated by CSIR vide letter No.16(150)/68.E.1I(pt.II) dated 13th
January 1981 (copy® enclosed for ready reference). Point 8 of the said
letter which governs the absorption of scheme staff is re-produced here-
under: "The existing persons who have rendered three years continuous
service in a scheme should be absorbed either against existing regular
vacancies in identical posts or creating additional posts (by following
prescribed procedure) if the work-load in the Laboratory/Institute so
demands. The Supernumerary posts could be created to absorb the staff
employed in such projects/schemes, initially being a one time effort
only., The Laboratories/Institute should not recruit further staff until
%ll such staff is absorbed".

-

A

4, That since above cited orders of CSIR has not been surpassed
it is obvious that they are still operative and are well in the notice
of the authorities of CDRI. However, these have been ignored and recruit-
ment of nine L.D.C.'s (working on Ad-hoc basis) made ignoring the inter-
est of scheme LDC's who have rendered more service in comparision

of the said LDC's.
AT
Adam '
[ B
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ik That on the date lhe LDC's (Ad-hoc) were issued appointment
6rder to join the regular posts, 1 represented to the Director, CDRI,
vide my application dated 28.1.1988. The contents of (he representation
are cristal clear hence a copy™ thereofl is cenclosed to enable you to under- .
stand the causes of my grievance. :

6. That having recd. no response from the Institute authorities

and being a deciplined worker [ took the course to follow prescribed
‘“ procedure and made representation to the CDRI Grievance Committee 1o

consider the issue and to resolve the same. My application was registered

by the said grievance committee vide GR=24 on 24.2.88, 1 have been {

awaiting for a response so far from the Institute authorities/grievance

conmunittee, but in vain. : |

7. However, while considering my representation the following points
may also please be laken fnlo accoumln:-

a) The LDC's (Ad-hoc) now appointed against regular posts have
become eligible for CSIR Group  Tnsurance  Scheme  and  in case
of any eventually their families shall be beneflitted, while the
families of the scheme staff will be deprived of the same. The
amounts to social injustice for no fault on my part.

b) That the issue involves not only the interest of scheme employees
but also additional social security to the members of their fami-
lies hence needs to be considered on priority basis to extend
financial assistance in case of any such eventuality falls on

them.
8. As may be seen from the representations made your honour will
conclude that I have been put to unnecessary mental agony and harrash-
ment for no fault on my part and having faith in justice and equity

of cause, I now beseech your goodself to use your good offices to reconsi-

i; der the decision taken and to protect my inlerest of seniority over the
LDC's (Ad-hoc) now brought on regular side and if necessary the same
may be also got considered by Central Grievance Committee on priority
basis.

An early decision in the matter is solicited to save me from
frustration ‘as well as granting social security to the members of my

family.
Thanking you In anticipation,
Encls: (%) Yours faithfully, :
& - V MRS. RAMA DHAWAN ~
(ot e <. ( AN |
| Z Doc. & Library Services Divn. & ‘
R - - : NICDAP, CDRI, LUCKNOW - s

Advance copy of the representation alongwith the copies of the enclosures
also forwarded to:-

1. The Director-General, Council of Scientific & Industrial Research,
Rafi Marg, New Delhi-110001.

} 2. The Chairman, C.D.R.I. Gricvance Committec. f’\ w\s"vb i
l!!!\ £t

(MRS, RAMA DHAWAN)
L.0.C.{Library & NLCDAP)
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- {’/:} IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

CIRCUIT RENCH, IUCKNOW.,

COUNTER AFFIDAVIT OF QOPpOSITE
PARTIES NO. 3,4,and 6 to 12.

-
In res

6RISINAL APPLICATION NO.J 02/89{/,)

1989 .
FIDAVIT.

3
H URT
LAHABAD

Mrs. Rama Dhawan & others. ...ﬁpplicants.
Versus

-

R
Council of Scientific & Industridl
Research, New Delhi & others. : . ..Bespondents,

FZ7/ Wk gk b kR Ak kok
, _ .

ﬂﬁug,kinnak(%aneﬁu,@// .S, Beameny

I, Shiva—ferSuptalson o Sri w@a%iaged about

29 years, lower Division Clerk, Central Drug Research

Institute, ILuctnow the deponeht 4o hereby state on oath

as unders=-

[ [

#/ 1. That the deponent is opposite party Nod@ in the
present application. He is well acgquainted with the facts
of the case and has been autborised on behalf of the

(g ‘/n/ . ]
respondents No. 3,4,6,7,8, ©.11 and 12 to file this -

counter affidavit on their behalf,

2. That before giving a parawise reply to the
contents of the appli€ation the deponent is advised to

bring certain material facts on record.

3. That the petitioners and the answering responderts,

N 4 Al
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are both working as Iower Division Clerks in B,D.R.1I.
However, it is pertinent to mention that both of them,
the petitioners and the answering respondents were recruite:
from different sources in the sense that the answering _

<oy
respondents were recruited directly by the C.D.R.I. exwd
their letter of appointment would show and the petitioners
were appointed in the National Information Centre for
Drug and Pharmaceuticals which was a temporeary scheme of
the C.D.R.,I. Subsequently in. 19838 the services of the
applicants were regularised and they were absorhed as lower
Division Clerks in the C.D.R.I. and as such their seniority
is to be computed from the date on which they bnecame
employees of the C.D:R.I. and not from the date on which
they were working as employees of the National Information
Centre for Drugs and Pharmaceuticals ever though such
appointment wasin the Organization of C.D.R.I. As such
since the source of recruitment of thepetitionersand the
respondents is different, the petitioners cannot claim
to be senior to the answerirg respondents merely because

theywere earlier employed in another department which was

under the supervision and control of the C.D.R.I.

4. That the Central Brug and Research Institute is an
instrumentality of the Council of 8cientific and Industrial
Research. As such there are many government sponsored
schemes which are inthe control of the C.D.R.I. The

Nationa? Information Cenrre for Drugs and Pharmaceutfcals
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(henceforth referred to as the NICDAP) started one‘Such
scheme under the aegis of the C.D.R,I. and the applicants
were employed as temporary employees by the C.D.R.I. for
that scheme. Subsequently when the petitioners had completed
atout five yemrs of service in that scheme, it was conside-~
red expedient by the C.S.I.R. tovgake'i;em into the service
of the C.D,R.I. As such on 29.6.1988 the Council of
Scientific and Industrial Research sent administrative
instructions tothe Director C.D.R.I. by which the applicants
were taken into the service of the C.D.R.I. These
administrative instructions are contained in ANNEXURE C-1

(% °’..’0/
to this counter affidavbt,

5. That since it was on the basis of these administra-
tive instructions that the petitioners were taken into the
service of the C.D.R.I. their seniority was to be compgted
from the date of issue of these administrative instructions.
It is submitted that the petitioners camnot claim benefit
of their services in another scheme for the purposes of

computation of seniority in the C.D.R,I,

e e
6. That the NICDAP scheme is not f£uradedsponsored by

C.DeR.I, nor by C.S.I.R. The funds for the scheme were
provided by the department of Science and Technology and
the scheme itself was sponsored by the said department.
C.D.R.I, was only an agency for implementation of the
Scheme and as such had made the appointments for the Scheme

on behalf of the department of Science and Technology

Ay

> _,,CWULFQsz§%%&»=
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for the specified purpose of the Scheme. A perusal of the
appointments letters of the petitioners whichhave been
annexed to the application would show that the petitioners
were aépointed as L.D.Cs., in the NICDAP Scheme. On the
other hand a perusal of the order of appointment of the
ansvering respondents would show that these persons ve xe
appointed as L.D.Cg. inthe C.D.R.I. on the posts created
by the C.S.I.R. As such the mode of recruitment of the
applicants and the answering respondents is different and

the seniority of bote/;n CsDR.I., Wwill be computed accordin:

oppeinteel e .
to the date they were éia%iﬁméa as L.,B.Cs. in C.D.R,I.

7. That the deponent is advised to state that the

petitioners and the answering respondents belong to two

separate categories which have been created by the
respondents No. 1 and 2 on the basis of intelligible

di fferentia and the senioritv of theapplicants and the
respondents is to be cadculated on the basis of the date

of appointment in the department;

8. Thet the deponent is now proceedings to give a

parawise reply tothe contents of theapplication.

S e
in reply to
9. That/the contents of paragraph 6 (1) it is submitte

that the petitioners were appointed in the NICDAP scheme

on a purely temporary basis for the duration of the scheme.

10. That the contents of paragraph (2) are vehemently

denied. The 8ervice Rules applicable tothe applicants are

]
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contained in the order of appointment itself., Further the
Classification @ntrol and Appeal Rules applicaXle to the
Central eivil services will apply to thepetitioners and
the answering respondents because the Council of Scientifi%

and Industrial Research has framed its Bye-Ilaws which

provided that these Rules shall be applicable for thg// ‘1;
employees of the C,S.I.R. It is further wubmitted that??he
letter of appointment of the petitioners itself it was
mentioned that the petitioners did not have the right of
absorption in the regular cadre of C.,D.R.I. It was only
when the scheme was nearing completion that as a gesture

of sympathy the petitioners were taken into the ;ﬁpléymeng?
of the C.D.R.I. on 29.6.1988, Thus the seniority of the

petitioners is tobe calculated from the date when they were

taken into such employment by the C,D.R.I.

— Vi
11, That the contents of paralb(3) are not within the

knovledge of the answering respondents,

o
12. That the contents of parab(4) are not within the

knowl edge of the answering respondents.

S

13. That the contents of paral(5) are denied. The
petitioners were appointed against the temporary posts in
the NICDAP scheme. Thus even after completi on of the
probationery period as L.D.,Cs, they continued to be
temporary employvees specially in view of the conditions of

appointment which was included in their appointment orders.
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It is submitted that there is no such thing "as deemed
confirmation" when the services are temporary and the posts

itself are temporary.

v
14. That in reply to the contents of parab(8) it is

submitted that the posts of L.D.Cs in the NICBAP sdheme

are sanctioned for the duration of the scheme and there is
no question of clear vacancies existing or not existing;

It is submitted that the posts of L.D.Cs in the C,D.R,I~
are different and distinct from thé posts of L.D.Cs in the
NICDAP scheme and as such two cannot be confused. In the
preseat case the seniority is being computed for the L.D.Cs
working on the posts in the C.D.R.I. and since the answerin
respondents have been working on these posts for a longer
time than the petitXoners, the names of the ansvering
responéents in the seniority list are higher than the names

of the petitioners.

- "/
-,
15. That the contents of parab(7) are not within the

knowledge of the answering respondents.
16. That the contents of para@(8) are not denied.
-~
17. That the contents of paraé(Q) are denied. The
averments have been ansvwered in the earlier part of this

counter affidavit.

18. That in reply tothe contents of paral{1d) it is
submitted that the seniority list itself would show that

the answering respondents were senior from the date of

oo
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.
their letter of appointment{

-

s -
19. That the contents of paraé(ll) are denied. The

Service Rules regardigg the seniority in the present case
have to be determined on the basis of administrative
instructions contained in énngxure C 1 to this counter
affidavit and on the basis of the service conditions of the

parties which are contained in their letters of appointment

v
20. That the contents of para(p(12) are not disputed.

I e
21, That in reply to the contents of paraaﬁ13)(14)and

@s)it is sutmitted that the seniority of the answering
respondents has been fixed in accordance with their letter
of appointment which have been annexed to the application
itself., There is no question of computation of seniority

for the period bhefore such letters were issued to them.
A

‘/ .
éven though the respondents might have kgpn working from

/
an earlier period in some other &éﬁ;ﬁﬁﬁi

22. That in reply tothe contents of para (16) the

following is submitted.

(i) The applicants did not join earlier than the ansverin
respondents since they joinéd only in 1988.when they

they were taken into the service of the NICRAP.

(ii) There is no such thing as deemed confirmat¥on since

the services of the applicants were temporary.

e
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(iii) That on the basis of the seniority list prepared by

the C.D.R,I. and the C -S.I.R., the answvering
e v

regpondents ha¥e rightly been given oreater senior

than the applicants.

g o
23. That the contents of pardkl7)are not within the

knowledge of the answering respondents.

24, That the contents of parasé(18) are admitted,

ey
25. That in rep ly to the contents of paral(19) it is

submitted that the seniority list prepared by the respondern
No. 1 and 2 is correct since the date on which the persouns
were appointed in the C D.R.I. has been taken as the hasis

for determimnatlion of the senioritye.

S
26. That the contents of parab(2D) are denied.

27. That the contents of paraé(21) are not specific

and cannot be replied to by the answering respondents,

/./
28. That the contents of paraé(23) have been answered

in the earlier part of this counter affidavit.

- .
29. That the contents of para6(23) are denied,

IncknMow. Dated. ' giérzfg%§§;// -

o
dug. 95 -9'71989. DEPONENT .

I, the deponent arovenamed do herety verifythat

C U2
the contents of paras M%\%M '\’b 7/&1:[2 Jz%é%’s};uw ;
o)1, Y5, R 299,24

to my own knowledge Contents of parasgsf4vﬁ%24;2§%?§£:”

e
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are believed by me to be true on the basis of records
/

are helieved by me to be true on the basis of legdl

while the contents of paras

advice. No part of this affidavit is false and nothing

material has been concealed. Sohelp me God.

9

"

I identify the deponent akrove named who

,/“' has signed hﬁi,ﬁff 6avit before me,
9 Pl roeabty Konoer et psrafe L,
oo A ! pn- et

Advocate.
g

30lemnlv affirmed before me on. ?;%;.8 E?Q

o M T ‘¢4C/
at..?.the deponent who is identified byf;7>ﬁ/°LJ”Yy] v
-

?- Pihp\a%“”N\'Advocate, High Court,
Tucknow Bench,Lucknow.
I have satisfied myself by evaminigg the
deponent that he has understood the contents

of this affidavit which have been read over

and explained by mee

-t W

Rajiv Lochan Srivastay
QATH COMMISSIONER

I

O PW’%
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INTHE CENTRAL ADMITISTRATIVE TRIEBEUMAL
CIRCUIT BENCH, IGCKNOW.,
COUNTER AFFTDAVIT CF CPrOSITE PARZIES
In re:s
CRIGINAL AU LICATION NO. OF 1989,
Mrs Rama Dhawan & others, ...Applicants.
Vs.
Council of Scientific & Industrial _
Research New Dzlhi & others. ....RBespondents,

VR R dek e ww

A}: I\‘!'EXU'RE I'JC *e8 o 2 e .C-l

(® hotostat cofy of the administrative instructions

is annexed herewith)

W
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IN THE CENTRIL  JDMINISTRLTIVE
CIRCJIIT BENC:.
Goiw AO D /1985.¢
smte Réma Dhawen &nd others .. Fetitioneé
. : Versus )

. | \

Council of gcientific &
nAustriis hetgefich ’
ﬂ,zﬁ;\;kﬁw.ﬂ De-i'hi énd O"Ghe YSe v Qe O{_,p upa.ru iegs

o * ey

kejoinder &ffideavit of Sri U.K. Teweari,
c¢ged ebout 30 8/o0 Sri R.K. Teweri,

R/o Sehedet Gunj, Bouli Begar,

Distte Lucknowe A

I, the &@bove nemed deponent do hereby

i
stete on osth as under ¢ %
1le That the depanent is &ppllcent noeld,

énd he is weii adquinted witn the fects of the f

eéforeseid ceésev He héas also been authorised by ;

";"’"’x’%r;:‘i: * . B "&w‘
f@fffff' . Sy, the applicént noe 1 & 2 to file this kejoinder
\ L£fidevit on their behearfs }
-‘l* i .

ewe 26 Thet the deponent has resd the

IS S

contents of counter &ffideavit filed by 0P-3,4,.
647,8,9,10,11,12 &nd under sténd the semee He

is mé&king reply as under.

3e Thet paere 1 & 2 need no commente

4o Thet in reply to pere 3,4,5 & 6 it is

-2



Q. @y

submitted &Ll the Opposite Parties (Privete)

were initially éeppointed &s on &adhoc basis &t
different timé Limited to tiie period for 3 months
eteco AAphoto stete copy of their eppointment letter

e ks
cre enciosed herewith &s gnnexure NosSe \ ’WQ c

It is submitted that the eppilcent
were recmiitted egainst the substantive vecency
énd through seciectione Their appointment were

’ g
Gener¢ i condition Service undcer C-bZE» Promotion
kule 1982, thus the nabure of &ppolntment of

the &applicant 1= for better to these (Pse

It ig further submitted thet as it
eppears from the innexure Hoe I to the Counter-
Affidevit, the deponent as well &= &ppilcent Noe
1 & 2 were observed with thelr posts ectusiiy in
position &5 on dete in the NWICD.P seiiemes Thie
L . e . - b,
applicents are entitiied heving rignt to cielm Bals
benifit of the past Sservices and &80 senlority
over énd wbove the OPs in Questione The &ileged
sdministretive order (Ce4. I) is erbitrery end in
vioietion of :rticle 14 & 16 of the constitution
1 54 - ) o
pf to the extent of &dopting procedure ior
cdopting end detemmining seniority vis-&-vis
to OPs in duestione

-3



It is however submitted thet
confirmetion is no criterie for determining
ggnioritye The vaiid criterie for determining
seniority in &psence of Hiie 1s to determine
seniority from the déte of inities &ppointment

of jolning of the epplicentes

5e That the contenvs of pere noe?7 &are
incorrect &and deniedes The eppilcents end QPs

in duestlon &re in one cadre &nd the inter-se-

Seniority of the applicénts &s weil &g &ail privete
P

OPs &re to be determined on the besis of length

of Services &nd not otherwisee

G Pereé B need no commentse
Te Thet the conterts of pers 9 ig

cédmitted to the extent thet the epplicentts

tppointment were méade egeinst the substentive

“/
cleer gecaney and the scheme 1s continieving

tiiLd detee

B« That in reply to p&aré noe 1V it is sub-

mitted thet in the (Ps there 18 no service rulesSs

The é&ppiicents 2re entitied to &il the benifit

of their past services inc.uding benifit of

S——Y



their past services incwruding benifit of their

Seniority over the OPg in Guestlone

e Paré nos 171 énd 12 need nc commente
106 Th&t the contents of pere noe 13 & 14

ere incorrect end deniede il renly hés peen
given in supré peré nose The posts of LeDeCo
ere one end under the one &nd under the one

emp.oye re

11¢ Thet in reply To pere noe 15, 16 & 17
of the Counter «sffidevit the contents of
pers noe 7,8, 8nd 9 of tue &pplicetion erxe

relteritede

120 Thet in repiy to pera 18,19,20,21,22
23,24,25, to 29 it is submitted thit the &-:eged
édminicstretive order to the extent of fixing
senlority is é&rvitrery &nd in vioiation of srticle
14 & 16 of the Constitution of Indi&ge The a.leged
seniority ilst 1s &iso ageinst the provision

of Léw end erbitrery therefore iigbie to be

gu&ashede

It is submitted thet as sppérent on the
fece of fppointment orders of the deponents they
are deemed to be confimed under the provision

————5



of Lawe

The (Ps (Privete; héave no right to cléim

semwlority over and &bove the epplicéntss

The &pplicetion is to pbe &liowed

with coste

. W

3.8

T AT o
DEPCIT B T

¥

1, the a@pove nwmed deovonent, 4o hereby

verify thet the contents of pérs noe 1 to 12
&re corrvect to the pest of my kunowiedge ¢nd

nothing meéterial perds heve been concedieds

signed &nd verified &t this Q-gzﬁﬂﬁ;;ﬁ

dey of 1989 &t Lucknowe
-
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'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ADDITIONAL
BENCH, ALLAHABAD, (CIRCUIT EkCHl. LUCKNDW.

D.A.No. 103/89 (L). , '

MrseRgma Dhawan & Others. +esApplicants.
Versus

Council of Scientific and

Industrial Research, and others. ... Opp.Parties.

s00 0000

& blionea 1§
COUNTER AFEIBAVEF OF QPPOSITE PARTY NG.2.

I, V.P.Bakshi, son of late Sri K.P.Bakshl,
aged about 54 years, Controller of Administration,

Central Drugs Research Institute, Lucknow, do he reby

state as unders-

1e That the deponent is the Controller of Admini=-
stration in the Central Drugs Research Institute,

Lucknow and represents opposite party no. 1 and 2 in
the present application. He is well acquaiﬁted.with
the facts of the case and is duly autohorised by the

respondent no. 1 and 2 to file this counter affidavit.

2. - That before giving the parawise reply to the
contents of the application, the deponent has been

advised to bring certain material facts on record.

3. That the Council of Scientific and Ipdustrial

Research hereinafter referred to as C.S.l«Re
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is a Society, registered under the Registration of
Societies Act of 1860 and one of the main functions
of the Society is to establish or develop various

Institutes for carrying on basic and applied

Scientific Researche

4. That to achieve this object the CeS.1.R. has

established a large number of Institutes/Laboratories
spreadover the Country and the Central Drugs Research
Institute is one of the Units of CeS.1.Res It shall be

referred hereinafter as CeDeRelse

S That in addition to its own Programme of
research, the C.D;R.I. as well as the other Units

of CeS.I.Re unde:_take research work under various
Projects and Scheme sponsored by various bodies in the

Country as well as outside the Country,

6. That one of the sponsored Scheme was the

NICDAP Scheme.

Te That the funds for working of the Scheme
including expenses of employment of personnel were
to be_borne by the sponsors of thé Scheme and the
employment was to be for the purpose and duration
of tﬁé Scheme. Those who were recruited for the

Scheme were not the regular employeés of CeDeRelee

PARAWISE REPLY .
8. That the contents of paragraph 1 of the
application are admitted to the extent that the

applicants at present are working as Lgwer Division

‘Clerks in the C.D.R.I., Lucknow, It is, however,
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submitted that originally these applicants had not
been appointed to the cadre of C.D.R.i. Staff but
were appointed under the NICDAP Scheme which was
sponsored by the Department of Science and Technology.
This Scheme was sanctioned and alloted to C.D.R.T.
through letter dated 29th September, 1977. It was
the sponsor who had provided funds for salaries,
documents, equipment and operating coste The C.D.R.I.
was not concerned with the funding of this Project.
These funds were made available to the C.D.R.I. as

the Scheme Progressed from year to year.

9e That the contents of paragraph 2 of the

application do not require any comments,

10. That the contents of Paragraph 3 of the
application do not require any comments except that

the application is not maintainable. Annexure A-i15

is only a Provisional Seniority iist drawn after
absorption of the Scheme Staff and Annexure No.16 is

the rejection of representation of one of the_applicants
UsKeTewari dated 23.12,1988 which was obviously prior

to the issue of Annexure No. A-13, There is no
reference in Annexure Nge. A~16 to the rejection of

any representation made by the applicants Noe.1 and 2

Mrs. Rama Dhawan and Kamlesh Kymar Misra.

>




G

[T}
»
.

1. That the contents of Paragraph 4 of the

application are admitted."

12, That the contents of Paragraph 5 of the

application are not admitted.

13. That the contents of Paragraph 6 of the
gpplication are not admitted as stated and are being

replied to with reference to the sub-paragraphs.

14. That the contents of Paragraph 6 (i) of the
application are not admitted. The applicants were
not appointed to the cadre of Lower Division Clerks
of t.D.R.I.. They were recruited against~the

posts sanctioned for NICDAP Scheme which had been
given to CeDeR.ls as a Frojecf under the Department
of Science and Technology, contained in Annexure No.1t.
The nature of appointment of the applicants would

be clear from the appointment letters Annexures A-1
to A=3 which are identical. Paragraph 2 of the
appointment letter provides that the appointment is
under the NICDAP Scheme., Paragraph 5 clearly provides
that the appointment will be temporary in the said
Scheme for the duration of the Scheme and he/she will
have no right for absorption in the regular cadre of
the Institute. The appointment was also subject to
willingsmess to accept the offer of appointment on

the aforesaid terms and conditions. The appointment

was, therefore, contractual and no condition or terms

///,///



could be interpreted to make the applicant, employees
of- CeDeReles The probation mentioned in Paragraph 4

of the appointment letters was the Probation on the

~temporary employment under the Scheme. If their

work during this period of probation was not found
satisfactory, his or her serViﬁes in the Scheme céuld
be terminated at any time without notice. After the
completioﬁ of the period of probation, the services
could be terminated by either side by one months's
notice or pay in lieu thereof. The mexre completion
of the period of probation does not mean that the
applicénts became permanent or temporary employees
of the C.eDeReloss There could be no permanancy in
respect of ‘services which related to the duration

of the Scheme which had been sponsored by another

Agency who also funded the Project,

15 . That the contents of‘paragraph 6 (2) of the
application are not admitted as stateds The question
of there being.Rules for employment based on‘contract
did not arise. They were just temporary employees

recruited for the Scheme on specific terms and

conditions contained in the letters of appointment.

16. That the contents of paragraph 6 (3) of the
application need no eomments except that the

completion of period of probation could refer only

M
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to the nature of appointment which was temporary

and for the Scheme.

17 That the contents of Sub-paragraph 4 of
paragraph 6 do not require any comments except that
both the joining and completion of probationary
period was in respect of employment in the Scheme

on a temporary poste.’

18. That the contents of.paragraph 6 (5) of the
application are denied. In the first instance, as
already stated, the period of probation cculd be
referable to the terms and conditions of the appoint-
ment letter., Completion of probation only conferred
a.right on the applicants to continue on the temporary
posts of the Scheme which were not terminable without
one month's notice. The question of confirmation

does not arise.as the posts were not permanent and the
Scheme could be woundup any'time. The employées

of the Scheme were not regular employees of C.D.R.I..
Moreover without a confirmation order haviné been
passed‘by the competent authority, there could be no

deemed confirmatione.

19. That the contents of paragraph 6(6) of the
application are not admitted as stated. It is,
however, not denied that the applicants continued

as Lower Division Clerks in the Scheme since 1983,

S

’///,/”’
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20, That the contents of paragraph 6(7) of the

application do not require any comments.

21, That the contents of paragraph 6(8) of the
application are not disputed but the allegation is

correct only in respect of regular employees of

CQD'ROI..

22, That the contents of paragraph 6(9) of the
application are denied. Originally they had no

seniority amongst the regular staff of the C.D.R.I..

The NICDAP Scheme had been éxisting for a long time
although the funds for the Schems were provided on

year to year basis, The employees of the Scheme

who had b;en in service for several years in the

Scheme clamoured for service benefits akin to the

service benefits of the regular employees of C.D.R.I..
The/matter was referred to the Direptor—Genéral, CeS.1.R.
to give relief to the e%ployees who had been working

for some years in the NICDAP Scheme., The Director-General,
CeSel.R. agreed to give some benefits to such employees
who existedvas employees under the Scheme and, consequently,
the C.5.1.R. issued a Memo., dated 29th June, 1988 in
respect of such staff as was actually in position on the
date of issue of these orders. A copy of the said Memﬁ.

dated 29.06.88 is being filed herewith as Annexure NgeCA-]

to this counter affidavit. Paragraph 4 of this letter

provides as under:-
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Paras4d
" In the case of non-technical staff, their senlorlty
vis=-a-vis other similar regular staff will be count-
ed from the date of issue of these orders."
It was further provided tha t the vacant posts in the scheme
shall be abolished and it is only when the Sponsorer
Department discontinued financing the Scheme., that the
employees of the Schehe could be adjusted against the
likely comparable vacancies, that may arise on the regular
strength of the laboratories in future. Consequently, there

was no question of giving seniority to the applicants

with reference t© a date prior to 29.6.1988,

(23)  That the contents of paragraph 6(10) of the
application are not admitted as stated. Respondents No.3
to 12 were regular émployees of the CeD.Rs1s

and were recruited by following the proper recruitment
procedure, They were originally casuél workérs of the
CeDueR:I ?hey were thereafter appointed as adhoc employ=-
ees of C.D.P.I« Respondent no.3 was appointed agaihst an
6pen advertised post in 1985, Other respondents were
absorbed against ;égular posfs Sf C.D.R.I, in Jan,1988,.

- Thev were not employed in the Scheme,

(24) That the contents of paragraph 6(i1) of the
application are denied. The applicants were governed by
terms and conditions of the appointment in the NICDAP

.Scheme spvonsored by an outside Agency. Their appointment ﬁas
contractual and not on the cadre of C.D.ReIse. For purposes

of seniority and for so%e benefits the cut off date as
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provided for in Annexure No, CA) was 29.6.1988, 1In

] —
fact prior to that date the question of seniority

inter-~se of the applicants and respondents no.3 to 12

did not arise as they belonged to two different categories.
The applicants were employed in the sponsored Scheme

while as respondents no.3 to 12 were regular

employees of the C.D.ReI. There was consequently no
question of séniority inter-se prior to issue ofv

Annexure No,CAI)L The principle of length of continuous
sérvice did not apply in such cases énd no benefit

of seniority could be claimed in respect of the period
spent by the applicanté as employees of a sponsored

Scheme.

{25) That the contents of paragraph 6(12) of the

application do not require any commentse.

(26) That the contents of paragraph 6(13) of the
application do not reguire any comments except that
respondents nos. 3 to 12 were senior to the applicants

on the basis of Annexure No., Cal,

(27) That in fegard to the contents of paragraph
6(14) of the application, the.receipt of the
representation is accepted. The claim made by the
applicants was not acceptable as they were not

on the cadre of C.D.R.l. but to gi&e them‘reiief it

was provided by Annexure No., CAL that they shall be given

o
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seniority and benefits of regular empolyees w.e.fe

29.6,1988, The applicants, therefore, could not be

placed as senior to respondents no. 3 to 12,

(28) That the contents of paragraph 6(15) of the
épplication are denied. The seniority of respondents
noe. 3 to 12 is not based on their adhoc services

but with effect from the dates they joined és LDC on
regular sanctibned postse Posts were sanctioned for the

respondentse

(29) That the conténts of paragraph 6(16) of the
application are denied. The applicants cannot be

deemed to have been confirmed. They were employed

on coniract basis'as mentioned in the appointment
letters for the purposes of Scheme only and,consequently
there can be no deemed confirmation on the posts of

scheme which could be woundup any time.

(30) That the contents of paragraph 6(17) of the

application do not require any comments.

(31) That the contents of paragraph 6(18) of the

apyiication do not require any commentse

(32) - That the contents of paraaraph 6(19) of the
application are misconceived and are not admitted.
The-date of joining indicated in respect of the
applicants  refers to their joining on the basis of
appbintment letters, Annexure A~l to A=3 in the
NICDAP Scheme., It does not refer to their having

joined the regular cadre of the CeDeRslo
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(33) That the contents of paragraph 6(20) of the
application are denied. There was no illegality
and arbitrariness in placing the applicants below
the resrondents no.g to 12, In fact it was a
concession granted to the applicants to grant them
the benefits of their long association with sponsorgd
Scheme. They could not be given benefit with
reference to a date prior to the date of issue of
Annexure No.CAI C.S.I.R. is not a State under Article
12 of the Constitution and, consequently, the
question of violation of the provisions 6f Articleé

14, 16 or 311 of the Constitution does not arise.

(34) That the contents of paragraph 6(21) of the
application are not admitted as stated. Only |
limited beﬁefits have been extended to the applicants.
They would acquire Institutes' posts onl&.after the
funding of NICDAP Scheme from the Department of
Science and Technology stopped and after these

employees are adjusted against C.DeRel. postse.

(35) That the contents of paragraph’6£22) of the
application are denied. The services of the applicants
rendered under the sponsored Scheme which could be
woundupv any time and the contractdgl nature of their
appointment makes it clear that this period cannot be

counted for the purvoses of seniority.

(36) That the contents of paragraph 6(23) of the

abplicationvare denieds There was not arbitrariness

My
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illegality or violation of Principles of determination
of seniority for any post. As already mentioned,
the Provisions of Articles B 14,16 and 311 of the

Constitution do not épply.

(37) That the contents of paragraph 7 of the appli-
cation are not admitted in so far as no rules appli-

cable to the applicants provided for representationse.

(38) That the contents of paragraph 8 of the appli-

cation require no commentse

(39) That the contents of paragraph9 of the appli-
cation are denied, The applicants are not entitled

to any relief,

' (»
(40) That the grounds (A),(B),(C) A(E) ,(F) and (G)

mentioned in the application are denied with reference

to the submissions made hereinbefore in this replye.

K}

(41) That the contents of paragraph 10 &f the
application are denied, The apblicants are not

entitled to any interim relief.

(42) That the contents of paragraphs 11, 12 and 13

of the application do not require any commentse.

patep LA R ( Ve s/l ) |
CONTROLLER OF ADMINISTRATION

PLACE: Juelie sy FOR OPPOSITE PARTY NO,.2

A

W
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VERIFICATION

I, V.P.Bakshi, Controller of Administration,
Central Drug Research Institute,lucknow, do hereby
verify that the contents of paragraphs 1 to 42 of
this counter are true to my knowledge baéed on record
available in the office., No part of it is false
and nothing material has 5een concealed. So help

me God,

Signed and verified this (% day of Sefal . ,1990

at Lucknow

LUCKXNOWs DATED ( V.B(Bﬁ‘l )
' CONTROLLER OF ADMINISTRATION
Le. O »1990 FOR OPPOSTTE PARTY NO.2

I identify the deponent who has signed before

mes,
TP
Voewr ™
ADVOCATE »
e -1 299 CrndRo N
At
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v\ JNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH '/J ! ‘_’_i:cf.‘_’f; TCAT

ANUSANDIIAN BH/.VAN
. RAFT MARG,

v \0) /84-E TT" (New Delnhi-1, the? 29th June 1528,

NSO o
the Director, '(%*.L«/ﬁ & “%i53"~’
Central Drug Rcsaarqg/insyglx“c,

* LUCKNOW L

Subject; Absorption of Scheme staff sn the
strensth of IthFleLVIL“JITLULu,

Slx"7
4
Vith reference to your tetter No. 5/68/81-Estt () ’
dated $/10/87 on the above. subject, = tm dire cﬁed o
inform you that after carerul corsida *aitlion 0% your a&bove
Fropogsal ) DGEZIR in concurrance with trie Fifpancisl Ldylisow
has been ypleased to apnrove the ohsorr cilen of whia sonly
Viony with post actually in position ag or. date n the
1B P Schemwes in the Laboratosy system on <he Yollewing
tcr s end conditions:- ' _ ' :
1. Such starff actuatly in 5fj, Le Uireated
as regular. 1th0”a“y start of CpRI,LUCKENEIth immed.
e ' late ElTéct wrovidEd theis inal anpe atment
[X% } .,n<--d1.5—..._"’__‘_}J.&‘Jlf_;§~._‘:{,l.:i..» : S_odEal Mincan UGl bCeLle
\ for repulur appointments, o T

Scientific and Technical staff wll“ bhe eW!w*ﬁ“e
+ - to count Scheme service for whe pusrncse of Thoein
wgsessment under the Ney u“~fxwtneﬂu
Scheme etc, of the CSIu and LHC‘" '9
be done along with similerly nlaced
. in the LubqruLory/Tn\tt

3 BLing regular-temporary employee of CDRI, Lucknow
these employees will be eligible e &li the service
. bOHEIiLu/DQFV1FP conditions as arsd ennlicable to the
Y regular stalr or CSTHG ‘

i, In the case of non-technical qtaff Lheir seniorit
v vis.o-viz cther similar regulor s w1l be
counted from the date of iﬁ%ue of th
|
i
5. The post ]v[nb _vacant unds r‘ theae schéews as on
, the date of issue of thes ¢ orders will stand abolisheu

o
%]
[
Q
i
(D
o

3
n

[

b and Wi*1l_not be mlLQqu o be operatad under any
L CLICL:  ances: . . T
o Cmr o )

Contd,..P.2/~..
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In the event of

stangd abolisbed;

S

of Zcience
bcientific

CAEIR and opera

Dcpartments.

Chemes,

—

g

o

,fzﬁﬁf“msgza?ﬁsg:;@—%ﬁé*Eegular
' Laboratory {p future,” ~

A lis

is'unclosed herewith.

.
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1., sr. reso, CDRI, Lucknow '
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3, Sr.P&k0(Budget) , CaIR

any future vaca
amongst absorbed staff, tn

The grant being receiveq from

Depirements discontinue Fi
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the Laboratory will Be
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and Technology/Department'of'
and Industrial Research for running
of these Schemes wil) ba treate
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Schemes continued to pe financed g
- AS and when
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schemes
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‘strength of tha
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Yours faithfully,

LD0 oy

(T.P. KHANf
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- Smte.Rama Dhawan & others
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Council of Scientific & Industrial Q%El{'}(w%) _
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smt. Rama Dhawan aad Others. ... ... &pplicants.

Versus

¢.D.R.I. and others. seeseOpp.Parties.

R.A. O BEHALF OF THE APFLICANTS.

I, Uma Kant Tewari aged about 31 yesrs son of

E.K. Tewari H/o ¥L4/42, Saadatganj, Lucknow do hereby

solennly affirm and state on ogth as under :-

thxwdmf 1.

That deponent 1s one of the applicant in the above

v
C&}jiz noted case and is well acquianted with the facts
— of the sforesaid czse. He has also been authorised
\‘2\\7»\”H

by others dwo petitioners to.s;é%;/on their behalf.

That the deponent has read the contents of C.h.
filed by opp. party No. 2 and understand the same.

He is making reply parewise as under.:-

Pera 1 & 2 need no comments .

%

b, Thet in reyly to para no. 1 to 7 ik is submitted
that H.1.C. DAF Scheme is also under the Centrsl

Of CCDOR.IO

<\© 5 That in reply to pera 8 it is submitted thsat
1§¢9%Z::jf C.DeR.I. vide order dated 10.5.83 czlled the

Contdess2/=
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applicants for interview on the post of Lower
Division Clerks and after selection all the
applicant s were appoilnted. Fhotocogy of three

orders dt. 10.6.83 are enclosed herewlith as Annexure
Ho. 1 to 3 to this Reh.. It further aprvears

from Annexure Ho. 1 to 3 thet there is no

mention about particular appointment in WICDLD

as alleged.

fara 9 need no comment .

Thet in reply to para no. 10 it is submitted
that on the basis of this provisionsd List
the Opp. Party No. 1 & 2 are promoting to the
Junior persons, hence the alleged list has

been cheallenged on the ground of its illegsllity.
Para 11 need no comments.

Thgt in reply to para no. 12 & 13 the contents

of peara no. 5 & 6 of the apilication are

reitergted.

-

27

That in rephy to parad no. 14 of the C.4. it is
submitted that as per Annexure Ho. 1 to 3 of
thig affidavit, it is clesr that CDRI has made
recruitment of the aprlicant and there’is no
mention with regards to other %ag?g/j Even
when the NIC. D&; Scheme was given fully to

the C.D.Re.I., in that case the aprlicants

Contde...3/-

N
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- 3 -
are entitled to full benefit of theilr past services
under the C.DJ.I. It is further submitted that
terms and conditions of applicants services are

& were better t5 these private opp. parties. It -
is also submitted that there is no provision to
extend the period of probation which have been

satisfactorily -cempleted by each applicants and

they are deemed to be confined.

That the contents of para no. 15 are incorrect
and denled. The applicant are entitled to avail

the benefit of their past services under CDRI.

Thet in reply to psra 16 & 17 & 18 the applicent
will argue the point by painting it uf the

effect of completion of Frobationing Periosnd.
=)

That in reply to para 19, 20, & 21 of the C.A.

it is submitted that the applicants are entitled

to azvail the benefit of their past services

rendered by them since 1983 in preference and

priority of private employees.

That in reply to para no. 22 it is submittegd
that Annexure Ced.I. is totally discriminstory
and without jurisdiction. In this Annexure
Cehe I double standard has been provided with
regards to the employees who were similary
proceed hence the seame 1s ultravires to the

constitution.

COﬁtdo. - CL{“/"
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1%, That in reply to pera no. 23 to 28 it is submitted
» that alleged private parties sre junior to the
applicant s on the basis of length of continuous

service.

1. That 1n reply bo para no. 29 to 42, It is submitted

R that the applicants were also seleeted by departmentsl
8election Committee of the C.D.E.I. oa regular lions

in terms of Ann. No. 1 to 3 of this affidavit. The
alleged terms will not effect the legal gs' ¥w position
and right of the applicant to be placed above

v \\(\"),.. ) thebe rricate parties in the seniority list the
P / ! /
G \y/ﬁ P et

@ i
NSriatenpe st

alleged 4nn. No. Cohe I is illegal and ultrazvires

RS The epplicetion is maintainable and be allowed with
cost.
o Deponent .
Dated: 1—%’7 (—SD &933(

Luckilow.
VERIFICAT ION

I, the zbove named Geponent do hereby verify
that the contents of psra 1 to 16 are correct to my
best of knowledge. Signed and verified at this

2728.11.90 %t Lucknow.
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¥ DRUG RESHARCHS INSTITUTE:
Y Scientific & Irmlustr:.al Resegrch)

Ay et
Chattar Manzil
Palace, Lucknow

A No.5 Clo€)/Bo - I’-:‘:

Dated: lo -6~
MEMOR A :

__‘_ Lz_":*“ sty Ml&ﬁn. A&
'q
=
=

Subject :~- Inte ew

S+ Wameidie JVA’ e o—eonn is
hereby requiTed to appear fo® interview at g o AM./
B<M. on 13~ - 8% z (is likely to be
continued on next day alsp) in t. 1. _..stitute for the
post of L& 2% "}_\v/u» o Csale in the scalc of
B. 260~ LfO¥ plus thet usual allowances admissible
to Council Servants of s:.m:.&;r,sL@i:us and pay stationed at
LucKmows  HE/SHé 3hould bringwith ‘him/R@F original
cortificates testimonials, uc. for verification on his/

hor” claims regarding date oft birth, qualifications, expericncu
~tc. mentioned by hlm/bef( in his/her applications for thc swic
post. In casc, hc/she had mzﬁrat\.d to India from Pakistan
after 18th July, 1948, he/spdl is required to produce a
documentary proof in origina  rcgarding Indian Citizenship

at the time of interview witilbut which hegghe will not be
cligible for interview. '

roduce a 'No Obj~cction
cnt cmployer at the time of
will not be eligible for

He/spé may also
Cortificate! from his/hef pr
interview without which he/'sif
intervicwe.

No travc‘;;ingi a-l owance Wlll be admissiblee. - -~ -

- o .

- DA

3 P et —K atq
Poy

] Lo i Admmutntwe Officer
T Ce SEC DLQNR GEEFIERitut-
: LUCKNOW,

1

, Med:.cai Mycol-gy Da.v:.s:.on
G CchRwI. wlucknew.”. . " ol
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: GENTRAL DRUG RESEARCH_INSTITUTE Frn.ex
_ (Council of Scientific & Industrial Resegrch)
f 2

. Chattar Manzil

b . Palace, Lucknow
| No.5 Uoé)l&c"&"" ‘ Dated: (o~ €- 3
| MEMORANDUM
! "Subject s~ Interview

Moy, Ratne Do iaan : is
. hereby reiﬁired to appear for interview at RA- S0 AM./
L, e On 3-6- 8K ( to—tileety—to~be
aentimuedon-_pext day also) in this Institute for the

3 post of _L- Q C L Sty & A+ in the scale of
B B. 266~ F 50 __ plus the usual allowances admissible
. to Council Servants of similar status and pay stationed at
: Lucknow. H€/She should bring with hifi/her original
: certificates testimonials, etc. for verification on bhi€/
: her claims regarding date of birth, qualifications, experiencc
4 etc. mentioned by hfm/her in his/her applications for thec saic
2 post. In case, he/she had nmigrated to India from Pakistan
£ after 18th July,. 1948,.w€/she is required to produce a
- . documentary proof in original rcgarding Indian Citizenship
§ ;; at the time of interview without which p€gshe will not be
g ' cligible for interview, . ¢ . o
E: . SR 'yé/she.ma also produce a 'No Obj—-cction

)

- winterviews . Lo o -

Ccrpifégato{ Zrem h €/her p §s¢nt ecmployer at thz time of
interview without ‘which he7/she will not be eligible for .
. RITPREUTE JE VS o : H

i1l be admissible.
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CENERAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH

Review Petition No. 639/92
In re
O.&4., No. 103 of 1989

Sri Dilip Kumar and others Applicants,
Inre
Smt, Dhawan & others Applicants.
versus
C.S.1.R. andothers Respondents.

Hon.Mr Justice U.C. Srivastava,V.C.
Hon.Mr.A.B. Gorthi, Adm.Member,

(Hon. Mr Justice U.C.Srivastava,V.C.)

This review application has ke en filed against

our judgment andbrder dated 30.6.92 allowing the O.A.

in temms it was allowed by the regpondents to the said
O.A. The case was heard and disposed of after bearing -
the counsel for the parties and all thé relevant facts

were taken into account.The scope of a review application
is limited andit does not mean reconsideration or

re rehearing of the arguments. In our opinion, there is
no error and much less an error apparent on the part

of the record in the judgme;at.

Accordingly the review appliation is rejécted.

w V.C.

Lucknow: Dated Zl(of(,( /\)c’/w—/L’ (?? L-
Shakeel/
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IN THE HON'BLE CENTRAL ADMIN IﬂCRIﬂ'IVE TRIBUNAL.

ATl

(Incknow Bench) Cire ot

Patc of .5 7 ,2.\'\3“"7)6'

-é'-,Z');_stc of Rue ) \jé-/\.

CoM.2PPLICATION NO. G&S,QZOF 1992, [’i}qs

In res

2PPLICATION FOR REVIEW ()"_‘54’ OF 1992,

shri Dilip Kumer and others., eees2pplicants,

In res
O.A. No. 103 of 1989,
smt. Rama Dhawan & others.

Reppmxinrks,
2pplicants,
vVersus

Council of scientific & Industrial
Research, New Delhi & others. .. +.Respondent s,

VR R drRd Rk

2PPLICATION FOR STAY.

For the facts and circumstances mentioned
in the accompanying affidavit it is most respectfully
prayed that the judgment and order of the Hon'ble
Central Administrative Tribunal dated 30.6.1992 in
O.A. No, 103 of 1989(smt, Rama Dhawan & others. Vs.
Oouncil of Scientific & Industrial Research New Delhi
and others) may kindly be stayed till the disposa

of the above noted review petition,

Iacknow, Dated. (TaN.

July ¢1992, COUNSEL FOR THE APPLICANT S,
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r INJTHE HON®BLE CENTRAL ADMINISTRAT IVE TRIBUNAL,

(fucknow Bench)

C.M.2APPLICATION NO. {28 OF 1992,
In res

APPLICATION FOR REVIEW OP 1992,

cs e -Applicant Se

In res

O.A. No, 103 of 1989.

Smt, Rama Dhawan & otthers, eesee2pplicants,
Ver sus

Council of Sciemtific & Industrial :

Resear ch, New Delhi & otthers, «+ s s R€sPONdeEnts.
LR 12 X2 TT 2.0 2 0

AFFIDAVIT

I, arun Kumar Banerjee, son of Sri S.Banerjee,
aged about 31 years, Lower Divigion Clerk, Central
Drug Research Institute, Iuncknow, the deponemt do hereby

solemnly affirm and state on oath as under:=-

1. That the deponent is the opposite party No. 10

in the O.A. No, 103 of 1989 and is well acquainted with

the facts deposed to hereunder, He has been authorised
on behalf of regpondents No, 3,4,6,7,2,9,11 and 12 to

file the presemt affidavit on their beshalf,

2. That the dispute between the parties is tnat

whether a period of service of the applicants in the

—aw{loﬂ“_%ﬂ/
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) National Informatfion Centre for Drugs and Pharmaceuticals,
which was only a temporary scheme and was comducted by
-

C.D.R.1. could be counted towards their seniority and
whether the benefit of such service would be given to
the applicants in such a manner that they would be made
senior to the respondents No. 3,4,6,7,8,8,11 and 12 who

had been directly asppointed in the C.D.R.I.

3. That the case of the applicants in the claim
petition was that their appointment was under a particular
temporary schema sponsored by the National Information
Centre for Brugs and Pbarmaceuticals which was run under
the AEGIS of the C.D.R.I. The funds of the Scheme were
providéd by the department of Science and Technology

Government of India and the C.D.R.I. was only an agency

pleased to require the Central Drug Research Institute

to absorb the applicants in the gervice of the C.D.R.I.

as Lower Division Clerks and it was directed that their
seniority would be counted from the date of the absorption.
(29th June, 1988) that the applicants came in the staff

6f the ‘C.D.R. I, énd prior to that thoy were employees,

not of C.D.R.I. but of the NICDAP Scheme, The respondents

No. 3,4,and 6 to 12, on the other hand were directly

b
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appointed as Iower Division Clerks in the selfvice of the
C.D.R.I., and theilr seniority was fixed from the date of
their appointment in the C.D.R.I. By the judgment and
order dated 30.6.1992 this Hon'ble Tribunal has held

that the services of the applicamts rendered by them in
the NICD2AP Schemo would be counted towards their seniority
in the C.D.R.I.

-
5. That it is most respectfully gubmitted that

the Hon'ble Tribunal has not considered that the services

in a scheme sponsored by the Central Gowernment cannot

be counted towards the seniority in the C.D.R.I. This is
not the case of the gpplicants that they were continuously
employees of the C.D.R.I. but had been rendering the

ear lier services prior to their absorption in an
Officiating ocapacity.Thus the applicants would not be
entitled to the period of their service in the NICDAP

Scheme to be counted as service in the C.D.R.d.

6., That it would, theredre, be expedient in the
interest of justiceif this Hon'ble Tribunal may kindly
be pleased to stay the operation of the judgment and
order dated 30,6,1992 passed in O.A. No., 103 of 1989
(smt, Rama Dhawan & otnhers. Vs. Council of Scientific
& Industrial Research, New Delhi & otfhers) during the

pendency of the review application,

{
Lacknow,Dated. oS-

/fuu%,é ;

July L“‘ 01992, DEPONENT »
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I, thedeponent sbove named dohereby verify
that the contents of paras ™~
of this affidavit are true té my own knowledge, contents
of paras q\ are true to my bom
belief on the basis*af records, while the contents of
paras are believed by me

to be true on the basis of legal advice. No part of this
affidavit is false and nothing material has been

concealed. So help me God,

I identify the deponent above named who has
" signed this affidavit before me.

L;;r:u::atcs. N WWI{—’

solemnly affirmed before me on.&s H edldenn

Q) ﬁm
..‘..\?tne deponent who isidenti fied by

Sri\O}’b’Ml 3*4 A oNcate,cmCeurt,
Central Administratiwe Trilunal, Iamcknow
Bench, Lucknow,

I have satisfied myself by examining the
deponent that he has understood the contents

of this affidavit which haw been read over

wché: sneeme—-¢d

o+ TH CORIKIISSIBRID
High €can, Alla-tad
Losknow [3=%

e S /\3@\1

and explained by me.
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r\‘f IN THE HON'BLE CENI'RAL ADMINISTRATIVE TRI R/NAL,

(Lucknow Bemch) N, - ézg/fcfz_‘

APPLICATION FOR REVIEW OF JUDGMENT
AND ORDER DATED 30,6,1992 ON
BEHALF OF RESPONDENTS 3,4,&6 tol2,

1. shri Dilip Kumar, lower Division Clerk,
Centrzl Drug Research Institute,
Incknow,

2. shri Tej singh, Iower Division Clerk,
Central Drug Research Institute,
1ucknov,

3. Mrs, Kunjumul Vargheeg Iower Division
Clerk, Central Ixrug Research Institute,
Incknow,

4, shri pilip Kumar Khare, Lower Division
Clerk, Central Drug Research Institute,
Incknow,

5 Shri Mahendras Kumar, lLower Division
Clefk, Central Drug Resea®ch Institute,
Iucknow.

6, shri shiv 1Lal Gupta, l.ower Division
Cderk, Central Drug Research Institute,
Iucknow,

7. shri arum Kumar Banerjee, IOwer Division
Clexrk, central prug Reéearch Institute,
Iacknovw,

8. shei Ganga Din Yadav, lower Division

Clerk, central Drug Research Institute,

Incknow,
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8. Km, Aparna, lLower Division Clerk,
Cerntral Drug Research Institute,
Iucknow, " ee ssApplicants,
In res

O.A. No. 103 of 1989,

Smt. Rama Dhawan & others, «ssedpplicants,
Ver sus '
Council of Sciemtific & Industrial
Research,New Delhi & others, .. «sRespondents,
ek ek ok Kok

The applicénts’abm‘re npmed most respectfully sulmit
as under:-

1. That the dispute between the parties is that
whether a period of service of the applicants in tge
National Information Cemtre for Dxrugs and Pharmaceuticals,
which was only a temporary scheme and was conducted by
C.D.ReI. could be counted towards their seniority and
whether the benefit of such service would be given to
the applicants in such a manner that they would be made -
senior to the respondents No. 3,4,6,7, 8,92011 and 12 who

had keen directly asppointed in the C.D.R.I.

2. That the case of the applicants in the claim
petition was that their appointmemt was under a particular
temporary scheme sponsored ky the Natiqnal Informati’or_x
Centre for Drugs and Pharmaceuticals which was run under
the AEGIS of the C.D.R.I. The funds of the Scheme were
provéddcd by the departmén‘t of science and Technology

Government of India and the C.D.R.I. was only an agency
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for implemcontation of the Scheme,

3. That after the scheme came to an end, the
Council of scientific and Industrial Research was
pleased to require the Central Drug Research Institute
to absorb the applicants in the service of the C.D.K.I,
as lower Division Clerks and it was directed that their
seniority would be counted from the date of .tlae absorption.
This was done because it was from the date of absorption
(29th June, 1988) that the applicants came in the staff
6f the C.D.R.I. and prior to that they were employees,
not of C.D.R.1. but of the NICDAP scheme. The resgpondents

No. 3, 4 and 6 to 12, on the other hand were directly

.appointed as lower Division glerks in the service of the

C.D.R.I. and their seniority was fixed from the date of
their appoiptmont in the C.D.R.I. By‘ the judgment and
order dated 30.6.1992 this Hon'ble Tribunal has held
that the services of the applicants rendered by them in
the NICDAP gchiemo would ke counted towards their seniority
in the C.D.R.I.

4, That it is most respectfully submitted that
the Hon'ble Tribunal has not considered that the services
in a scheme sponsored by the Central Govermmemt cannot
be counted towards the seniority in the C.D.R,I, This is
not the case of the applicants that they were com:imouslj
employees of the C.D.R.I. but had been rendering the

earlier services prior to their absorption in an
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officiating capacity. Thus the zpplicants would mot be

entitled to the period of their service in the NICDaP

schiéme to be counted as service in the C.D.R.I.

5. That the present review petition is, therefore,

being filed on the followings

Ae.

Be

C.

-SROUND 5

Because the Hon'ble Tribunal has not considered

the fact that the applicants' services rendered

by them in the NICDAP scheme which was sponsored

by the department of Science and Technology Government
of India, cannot be counted towards their service

as lower Division Clerks in the Central Drug and
Research Institute,

Because the applicants had not rendered service

in the C.D.R.I. prior to their absorption on
29,6,1988, but the gervices rendered by them had
been in the NICDAP scheme spomsored by the department

of Science and Technology Govermment of India,

Because t»he respondents in the Original Application
had been appointed in the C.,D.R.I. itself and their
date of appointment is prior to the date of entry

of the spplicants in the C.D.R.I. The respondents
therefore, cannot be plgced lower than the applicants

in the seniority list,

WHEREFORE, it is most respectfully prayed that the
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Hon*'ble Tribunal may kindly be pleased to review its
judgment and order dated 30,6,1992 in 0.a. No, 103 of
1989 (smt. Rama Dhawan & others V. Council of scientific

& Industrial Research, New Delhi & others) and dismiss

Iuacknow, Dated,

A8vocate,
July 21992, COUNSEL FOR THE APPLICANT S.
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" appointed in April 1983 after written test and typewriting

&

THE CENTRAL ADMINISTRATIVE TRIBUNAL, CINCUIT BEACH
LUCKIDW

O.A. No. 103 of 1989

Smt. Rama Dhawan & Others see Applicants

Vs.

Council of Scientific & Industrial .., Respondents,
Resemrch, New Delhi & others

Hon. Mr. Justice U,C, Srivastave, V.C.
Hon, Mr, A.B. Gorthi, A.M.

(By Hon. Mr, Justice U.C, Srivastava, V.C.)

The instant dispute in this application is between
two sets of non-techical staff of Centr:l Drug Research ‘
Institute (short C.D.R.I.) regarding scrutiny cf
following regularisation or absorption. The disp.te is
between employees directly appointed on probation by

i
C.D.R.I. as L.D.C. under g scheme sponsored by Department i_
of Science and Techmology, Government of India sanciioned i

" and allotted to C.D.R.I. menaged and implimented by it
LIRS

which was rather carrying out a part of its function
subse:uently appointed casual worker, later on made
¢ and then regulsrised prior to regularisetion of

oyees recruited under scheme as L.D.C,

The applicent if nat all them, some of them were

test and interview for Lower Division Clerk in National
Information Centre for Drugs and Phermaceuticals (short
I.C.D.P,) on & probation period of one year liable to be
extended £ or curtailed under stipulations that they were
liable to be transferred to any of the Laboratory Institute

under the control of Council for Scientific & Industrial

vene2
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W - to count screme service for the purpose of their
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Research (G.S.I.R,} of which C,D.R.I. is one of the
unit and that the appointment will be temporary in the
scheme for the duration of scheme and that they would have
no right for absorption in the regular cadre of the
institute and that services were terminable on one
months notice by either side, It is to be noticed that
when examined or interviewed notices which were iss.ed
by C.D.R.I., it was not mentioned that they were being

interviewed for a scheme,

3. The respondents No. 3 to 12 were engaged as
casual workers in C.D.R.I. and thereafter appointed

as ad’hoc employee, Respondent No,3 was appointed
against an open advertised post iﬁ 1985 while others
were absorbed against regular posts in‘January, 1623z,
The apblicants were demanding serQice benefits. The
other employees of C,D.R.I. and ultimately Director
General agreed to it. As a result of seme C.S.I.R,
\iifued a memo datéd 29th June, 1988 in resﬁect of s.ch

N staff for their absorptian with posts as wss actually

"“L 3 X
iﬁ\ﬁ%}ition on ke date of issue of the said order regarding

nical staff to which appiicants also belonjed it
that their scrutiby vis-é-vis other similar
staff will be counted from the date of issue of
orders, It was further provided that yacant posts
the scheme shall be abolisiied and it is only vhen

the sponsorer department discontinuea financing the
scheme, the employeedof the schehe could be adjusted
against g likely comp&rable vacancies that may erise

on the regular strength of the Laborastories in fut.re,

4,  For the scientific and technical staff, the szid
decisiun contained in the letter dated 29th June, 1988

referred to above provided that they will be eligible
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assessment under the new Recruitmentand Assessment
Scheme etc. of C,5.I.K, and heir assessment will be
doe along with similarly placed regular staff in the

Lzboratory/Institute,

Se According to the respondents the applicants are
bound by the terms of cBfitract and the benefit admissible
to scientific staff is not admissible to them énd both
'tecﬁnical and non-technical staff who seems to h:ve been
absorbed with posts apparently by taking over of the
sci:eme, the vaxant post under which stood abolished by
C.D.i.I. c€an not be pleced on the same psr, It is thus
to be noticed that the applicant who were in em>loyment
of C.D.R.I. as typist temporarily after due selection
were posted in a temporafy scheme and had completed
their probaetionary period satisfactoril}. The question
as a result of merger of scheme withmain orgahisation

or transfer of _.ost itself to the main organiszion, the

.;1g5?loyees who had sctisfactorily completed their period

o

bation would be deemed to be confined with effect
same date or in any view would legally entitled

fee entire period towards seniority.

Z
))A~ he applicants who under the terms of their
o/

C.D.R.I. along with their post in the sciheme and thereby
they become fulfleged.employee of the institute *wholly?®.
Thus the temporary typist in instit.te after due selection
for the post of L.D.C, were ap.ointed as s:ch under a

a scheme managed-by C,D.R.I. as it was one of its unit

and oécupied posts of szid unit having been teken over

by C.D.1.1, absorbing all of these persons as its '

relu
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regelar/temporcry employee as such in normal course

they will be entitled to count entire period of serwice
as regular service, The questiun is as to whether the
unilcteral condition or the rider put in by the employer:
could defeat the normal rule or the rights flawing

out of it by delimiting and curteiling it for one set

of employees though not for the other, It is true

that technicsl and non technical staff can be classified
into two distinct cléss and their pay scales, duties,
functions, responsibilities may be different, But this
difference existed from before that is before absorpticn

or inclusion into regular service to any member of staff

who had already been regularised.

Te Eut there appears to be no justifiable rstionale
or reasonableness in giving post benefit of service in
the matter of scrutiny to the technical staff and

denying the same to non-technic:l staff, Even in the

ter of contract including service contract or grant
onférment of such benefit the 'State' is nol free €

the same arbitrarily and rule of Law governs

ctivity (See Rammanna Daya Ram Shetyy Vs.International
Port Authority of Indis (1979) 3 $5.C. 489), The
discriminztion #F so done is unrezsonable, arbitrary &
and consequently hit by article 14 of the Gonstitution
of India and the conditiocn No.4 in the absorption

letter regarding the sterting point of scrutiny can ke
sustained and is to be read dhesw as non existent, -

&
The result will be that normal rule and in this particular

o

case the period of continuous service would be comnted
towards service vis-a-vis similer non-technical employees
who started as cas:al labuur and then appointed on e¢ hoc

Lasis whereafter regularised as temporary employee,

esed
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Accordingly, this scrutiny test - Annexure 15

8. i e
is guashed and (ke respondents are directed to prepare it

~

e .q}p»1k expeditiously say within 3 months in accordance

\\~w th Law in the light of observetions made above taking

\¢he date of appoinitment in scheme as L.D.C. and giving
gene it of the entire period to them if there was no

4
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5;%@k. No order as to costs,
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B! a1 axa fagw o afgar (geoR) swarg &k @y @ g
T GFIAT A AFIA AEIA WA AAAT HeT TR IV A FFP GG 7
wqAEE q IR FT AT ¥°7 K€ ww gif@w ST ar Stard gardy
AT A feadt it T 1T AT agA FI T GAGATHT AT THATH 1T
aqt ANA 7 faquAt gardt s & gAan ar sed gemwT ¥ afew w3
ST gedts ST AT HIAT IB1F AT F1E AT 91 FT AT gAA A1 o
(wOwardt) =t aifaw fean qqan swad ar gar gearaw g= (Icq@dl)
g A AT a1 49 fagw sI—awa w@Ra g @ A ag wEda
gAE! qIAT TNFR § M A § ag @ ediwT war g F g A
9T tqd a1 997 fRE QO @ JFar Far anT gwIAr wgw qeEt
¥ g5 atwl W faqre saar @ srar ¢ & gawt fasRad AR aww
qz 7 it | gafad ag awwaTear faw fqar & guaw @ stk awg
qT T AR .
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